
I!cPmiskncrofficeBarna1a
(E-mail- lfadcbn1(igmail.com)

(LFA Branch)
To

The Registrar,
Hon’ble National Green Tribunal,
New Delhi.

No /LFA Dated...Z/.ti

Subject:- Status report in the matter of O.A. No. 39 of 2024 titled as Jagsir Singh
V/s State of Punjab & Ors.

Reference:- Hon’ble NGT, New Delhi order dated 01.05.2024 in the subject cited
application.

Please find enclosed a status report on behalf of Joint Committee in the

subject cited application i.e O.A. No. 39 of 2024 titled as Jagsir Singh Vs State of

Punjab & Ors for consideration of Hon’ble National Green Tribunal.

DA/As Above

Deputmmissioner

Barnala

No /LFA Dated

A copy of the above is forward to all Joint Committee members.

Deputy Commissioner
Barnala
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Stibjeet: Report of Joint Committee constituted vide order dated

01.05.2024 passed by Hon’ble NGT in the matter of O.A. no. 39

of 2024 titled as Jagsir Singh Vs State of Punjab & Ors.

Badccround

Sh. Jagsir Singh, General Secretary, Campaign Against Corruption Hindustan (Regd.),
VPO Aspal Kalan, District Barnala has filed a letter petition before Hon’ble NGT

alleging illegal operation of M/s IOL Chemicals and Pharmaceuticals Limited Factory,
VPO Fatehgarh Channa, near village Dhaula, Mansa Road, District Barnala. It has
been stated that the said unit is located in close proximity to village Dhaula,
Handiaya Town, Dhaula Khurd, Kothe Chunha Khurd and Aspal Ka!an and discharges
untreited waste water into a storm water drain making it unfit for consumption and
use by farmers. Further, it is grieved that the industry is discharging toxic water
containing chemical through underground bore due to which drinking water in village
Dliuala and Fatehgarh Channa has been rendered unfit for consumption and
sometinies poisonous black water starts coming out of farmers farm motor causing
damage to crop. There is also an allegation of toxic gases constantly being emitted
from factory which covers village Dhaula and other villages thereby creating health
hazard and miscellaneous material being emanating from industry causing pollution
ii suriout ding villags.

The Hoiuie National Green Tribunal has registered an O.A. bearing no. 39/2024 on

basis above petition by the applicant. The matter was listed before Tribunal on
01.05.202’l• and the following were impleaded as respondents:

1. Punjab PoliLition Control Board (PPCB), through its Member Secretary
2. Minictry of Environment, Forest and Climate Change, Regional Office (NZ),

Ch an cii g a rh.
3. District Magistrate, Barnala
4. Central Pollution Control Board (CPCB), through its Member Secretary
5. JOL Chemicals and Pharmaceuticals Limited through its Administrative Head,

FEitehgarh Chhanna- Near Village Dhaula, Mansa Road, District Barnala, Punjab.

Further, Hon’ble NGT vide said orders had constituted a Joint Committee comprisng
of the representative of the Member Secretary, CPCB, District Magistrate Barnala and
Member Secretary, PPCB. The District Magistrate, Barnala was designated as nodal
agency. The Joint Committee was directed to visit the site, ascertain correct position
and truthfulness of allegation relating to violation of environmental norms by project
proponent, collect and analyze air and water samples from discharge of the unit &
submit the action taken report within six weeks.

Compo1onof Joint Cmmitt

Central Pollution Control Board has nominated Sh. J.P. Meena, Scientist ‘D’, Regional
DirecLorate, Chandigarh to represent CPCB in the Joint Committee vide letter no.

h9
CPCB/RD-CHD/Court Case/229/2022 dated 14.05.2024. A copy of letter no.
CPCB/RD-CHD/CoLIrt Case/229/2022 dated 14.05.2024 is enclosed as Annexure-A.

The Punjab Pollution Control Board vide Board’s letter no. 831-34 dated 06.06.2024
has constituted a team of following officers in the Joint Committee:

1. Er. Guneet Sethi, Environmental Engineer, PPCB, Regional Office, Sangrur
2. Er. Rohit Singia, Environmental Engineer, PPCB, Regional Office, Patiala
3. Er. Surinder, Assistant Environmental Engineer, PPCB, Regional Office, Patiala

. Sb. Charan Singh, Assistant Scientific Officer, PPCB, Water Lab, Patiala

A copy oi Board’s letter no. 831-34 dated 06.06.2024 is enclosed as Annexur-B.
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ihe District Magistrate, Barnala vide her office order no. 3/ LFA dated 12.06.2024

has nominated Additional Deputy Commissioner (G), Barnala to represent District

Administration in the Joint Commit:tee. Also Chief Agricultural Officer, Barnala and

Senior Medical officer, Barnala were made part of the said committee in-order to

study and procure report regarding impact on crops and human health in the vicinity

of the said unit, respectively. An English translated copy of DM order no. 3/ LFA

dated 12.06.2024 is enclosed as Annexure- C.

Detals of visit carried out by Joint Committee on 12M62024

The Joint Committee earlier had planned to visit the site of M/s IOL Chemicals and

Pharmaceuticals Limited Factory, VPO Fatehgarh Channa, near village Dhaula, Mansa

Road, District Barnala on 11.06.2024 which was later postponed to 12.06.2024 due

to administrative reasons. The observations made by Joint Committee during visit on

12.06.2024 are as under:

1. The industry was operational and engaged in various activities involving

manufacturing of pharmaceuticals and chemicals. General detail of the industry

regarding quantity of raw material, production capacity, land area etc. is enclosed

as f\exue-D.

2. Thc fidustry has installed 2 no. bore-wells for abstraction of ground water and

also has provision to utilize canal water to meet fresh water requirement for

industrial as well as domestic purposes. Electro-magnetic flow meters (EMF) have

been installed at both the sources of fresh water intake. As per record, canal

water is the major source of fresh water consumption fulfilling water intake

requLement in manufacturing process whereas bore-wells are primarily being used

for domestic processes.

3. Djriuq visit, ground water samples were collected from both the borewells

instaHd inside industrial premises. The team also collected ground water samples

from borewells installed in villages as mentioned in the complaint namely

Dhannuia Khurd (@ 3.0 Km from unit) , Handiaya town (@ 3.2 Km from unit)

Koth Chunga (@ 3.1 Km from unit), Dhaula (@ 3.9 Km from unit), Fatehgarh

Channa (@ 1.9Km from unit), Aspal Kalan (© 11.2Km from unit). All the samples

got analyzed from Water Lab, PPCB, Head office, Patiala. Results of which are

enclosed at Annexure-E.

4. Trade effluent generated from manufacturing process is bifurcated into two

streams i.e High TDS and Low TDS for applying specific method of treatment. The

details regarding treatment facility provided for each stream is under:

A. High TDS/COD effluent stream:

The facility provided for treatment of high TDS effluent stream comprises of

Collection Tank - Pre-treatment - 4-Stage Effect MuItiIe Effect Evaporator

(MEbJ of capacity 200 KLD - Agitated Thin Film Dryer (A TFD,L

EMF meter has been provided at collection tank for recording quantity of high TDS

effluent generation. As per log book maintained by the industry appox. 122 KLD

(aveHge of past two months) of high TDS effluent stream is generated from the

process. ENF meter has also been provided at MEE condensate. Appox. 93KL D of

MEE condensate and ATFD distillate is generated from the process which is

transFerred to ETP equalizatiorr tank for further treatment. Agitated Thin Fim

Dryer solids © 2345 Kg/day (appox.) were stored in HDPE bags for disposal to

TS D F.
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B. Low TDS!COD effluent stream:

i. The industry has installed EMF meter at ETP inlet for recording quantity of low

TDS effluent collection in equalization tank. Low TDS stream comprises effluent

generated from process, washing section, boiler blow down, scrubbing and ATFD

distillate etc. As per log book, appox 617 KLD (average of past two months) of low

TDS effluent stream is generated and subjected to ETP of capacity © 1 MLD

comprising of physico-chemical treatment followed by biological treatment and

finally tertiary treatment is imparted.

ii. The components of ETP are as under:

Equalization Tank 9 Flocculation Tank 9 Clari-flocculator 9 Pre-Settling Tank 9

E’uffer Tank 9 Anaerai’/c Hybrid Reactor (AHR) 9 Parallel two Aeration System-I

(‘MBBR Aeration Tank + Diffused Aeration Tank )9 Parallel Two Ciariflers 9

Excerided Aeration Tank —II (A T-II) 9 clarifier-2 Z’-2,.) 9 c/ear Water Tank -

Filtration System (3 no. Sand Filter and 3 no. carbon Filter) 9 Dissolved Air

Flotation (‘DAF 1000 KLD.) 9 R. 0. (Hybrid 2 stages R. 0. of 800 KLD capacity). EMF

facto! has been installed at p4oeline carrying RO reject. As per log book, RO reject

) 142 KLD (avg of past two months) is subject to 4 stage MEE of capacity 200

KLD. MEE concentrate is fed to Agitated Thin Film Dryer (ATFD) for further

(oacentrar/an and A TED th-/ed salt . 3190 Kg/day is collected in HDPE bags and

. ied in hazardous kI’ste storage room further periodically sent to TSDF for final

;C E’’lF mater /s been installed at pipeline carrying RO reject. As per log

tooç RO peimeate ) 570 KLD (‘avg of past two months) is utilied as make up

J’Vd/OI in coollr7g tower.

Hence, the industry hs installed EVP based on Zero Liquid Discharge (ZLD) for

tieatinent of low TDS effluent.

iii. On line D.O meter has been installed at aeratior tanks of FTP, during visit aria

sampling D.C value 2 1 ppm & 3.2 ppm was observed at Diffused aeration system

onu Aeration Tank-IT of FTP respectively.

iv. Spurate energy meter has been installed at FTP for recording energy

consumption in operatons of treatment facility. Online Continuous EffiCrt

encring System (OCEMS) has been installed at R.O permeate to measure pH,

TSS, COD, DOD aid iiOw. The same is connected to CPCB/PPCB server, Dulng

visit and sampling, readings as reflected in OCEMS were pH-8.5, BOD-8 mg/I,

COD 32 mg/I, TSS- 3 mg/I and flow- 23.31 m3/hr

v. Mechanical screw press 2 no’s cf capacity 9 m3/hr & 20 m3/hr has been installed

for drying sludge. Semi Solid sludge after treatment through mechanical screw

piess is feed into’ sludge dryer of capacity 1000 kg/hr with inbult APCD system,

r sultant into furnaUon of dry powder sludge. 06 no. sludge drying beds have

been :-ovidud ror dewatering of FTP sludge. Dry powder sludge is store stored in

HDPE bags and kept in Hazardous waste storage facility to further transpurtatn

to ISDE.

vi. The Joint Committee team had coilected samples from FTP inlet, Aeration Tank,

RO urineate. Samples were analyzed by Water Lab, PPCB, Head Office, Patiala.

Results of which are as under:

arametei PrescnbeoNm: fs

I Ejljzation tank RO Permeate Notified G.S.R 41

I OfFrP (E)06.08.2021

Töf oza:i
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BOD 1910 BDL 30

BDL BDL 1.0

S) 4.2 BDL 2.0

0.47 BDL 05

0.14 BDL 03

T-Cr BDL BDL 02

LZ
All vaiues are in mg/I except pH.

A1LT - 0.69 <26

TKN 13.4 BDL -

BDL BDL
BDL means Below Meathod Detection Unit

Sampling location MLSS (mg/I) MLVSS (rng/L)

Acratlon Tank-TI 5470

___

3740_—

The unit has an established laboratory facility for in-house testing of

Environmental Parameters.

5 The industry has installed 2 no. STP of capacity 75 KLD each for treatment of

domestic effluent generated from it’s premises. Each STP comprises of Collection

Tank > Moving bed Bio Film Reactor (MBBR Tank) > Aeration Tank > Tube Settler

> Sand Filter> Activated Carbon Filter> Sludge Drying beds.

Treated STP effluent is used for gardening / plantation developed within the

industrial premises. The industry has developed appox. 38 acres of plantation area

a such it is adequate to handle treated STP effluent load. Individual EMF meter

has been installed at STP outlet and record of STP operations is being maintained.

A
During visit, effluent samples were collected from final outlet of both the STP5 and

got analyzed from Water Lab, PPCB, Head Office, Patiala. Results of which are

tabulated below:

Parameters Sampling locations — General Prescribed

STP-75 KLD (Main [ STP-75 KLD Standards by the

Block) (North_Block) Board

pH 7.8

____

7.8 5.5-9.0

TSS BDL 10 200

dbiT 30250

BOD 7 8 100

SAR 1.78

____

1.80
b F-coli MPN/100 I 610 680

ml

__ _____

RSC BDL BDL

____

values are in mg/I except pH. BDLmeansBebwMeathod DetecUon Unit —

_______

- -

TSS 3032 — BDL 100

COD 6370 BDL

_______

250

Ammonical
9.6 BDL 100

Nitrogen

____ _____ ________________ __________-

Oil & Grease 7.2

____

BDL 10

Phosphate (As P) 2.3 BDL 5.0

Ph en 01 c
Compound

Sulphide (as

Zinc (Zn)

Copper (Cu)

Arsenic (As) BDL BDL

______

0.20

Lead (Pb) i BDL BDL 0.10
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6. Dhanaula drain flows adjacent to industrial premises, which primarily carries

domestic wastewater from the surrounding villages/town. During visit, no

industrial effluent was being discharged rather vegetation growth was observed in

the said drain. Surface water samples were collected from upstream and

downstream of the drain. The results of which are tabulated below:

pH

___ ___________________
_______________

Total Suspended Solids mg/I

_______________________ ___________________

Chemical Oxygen Demand mg/I

_______________________ ___________________

rBio-Chemical Oxygen Demand

Arninonical Nitrogen mg/I

_________________________ ____________________

TKN

Copper mg/I

________________________ ___________________

Tot Chrome mg/I

___________________ _______________

Arsei tic mg/I

___
__________________

______________

Lead mg/I

____ ______________ ___________

Feacal CoflformMPN/i00n

7. The industry has installed 4 no. fluidized bed rice husk and coal fired boilers ci

capacity 80 TPH,55 TPH, 32 TPH and 14 TPH each. Out of which 3 no. boilers of

capacity 55 TPH, 32 TPH and 14 TPH boilers have been kept as standby

arrangement. Boilers of capacity 80 TPH, 55 TPH and 32 TPH are equipped with

individual ESP whereas boiler of 14 TPH capacity is installed with bag filter house

as APCD for controlling flue gas emissions. This emission is vent out to

atmosphere throug;’i separate stacks followed by individually APCD. During visit,

air emission sample from stack attached with 80 TPH boiler was collected and got

analyzed from Air Lab, PPCB, Patiala. As per analysis report, concentration of

Particulate matter (PM) was 48 mg/Nm3 (©12 CD2) against prescribed standard

of 150 mg/Nm3.Ortline SPM analyzer has been installed with stack attached to 80

TPH boiler, reading of which was PM- 45.4 mg/Nm3 as was observed during

sampling. Remaining boilers of capacity 55 TPH, 32 TPH and 14 TPH were not

operational during visit. Separate energy meter has been installed with APCD of

each boiler section and record of the same is being maintained on daily basis.

8. The industry has installed a double chamber incinerator of 200 kg/hr capacity for

destruction of organic waste i.e. distillation residue, Spent solvents, organic

residues, filter bags, packaging materials, rejected & expired raw materials,

rejected & o[f-specilication products are sent to incinerator for thermal

desu-ucUon. The incinerator emission vent out to atmosphere venture scrubber

followed by wet scrubber as APCD followed by a stack of height 30 mtr. During

visit, incinerator was not operational.

Parameters Downstream Upstream

Dhanaula drain Dhanaula drain

passing through the passing through

premises of the the premises of

industry the industry

7.7 7.9

22 26

45 55

10 12

9.3 9.6

13.0 13.4

0.34 0.27

BDL BDL

BDL BDL

BDL BDL

BDL BDL

3200 3400
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:). The industry has installed 2 no. HSD fired thermopac of capacity 15 Lac Kcal/ hr

and 2 Lac Kcal/hr, each provided with stack of height 28 mtr and 16 mtr

respectively. The industry has installed 1 no. PNG/ HSD/ Spent gas fired ketene

furnace of capacity 40 lac Kcal/hr attached to stack of height 50 mtr.

10. The industry has installed 4 no. silent DG sets.

11. The industry has provided two stage wet scrubber as APCD with intermediate

product lines emission followed by individual stack of height 16 mtr. API process

lines are provided with separate alkali scrubber to control process emission, vent

through individual stack of height 16 mtr. During visit, emission sample from one

of the stack attached with API process line was collected and got analyzed from

Air Lab, PPCB, Patiala. As per analysis report, concentration of acid mist as HCI

(mg/rn3)was 11 mg/rn3 against prescribed standard of 35 mg/rn3.

12. Ash generated from boiler section @ 68 MT/day is mechanically transferred in

close loop to trollies and tippers covered with tarpal for further transportation to

low lying area for disposal through scientific means.

13. The details of hazardous waste generation, storage and disposal under each

category is attached as Annexure-F. The industry has provided a impervious in

house facility for storage of hazardous waste.

Interaction with Applicant (Sh. Jagsir Singh, General Secretary, Campaign

Against Corruption Hindustan (Regdj, VPO Aspal Kalan, District Barnala)

The applicant was offered an opportunity of personal hearing before Deputy

Commissioner, Barnala on 18.06.2024 vide DC office letter no. 2310/LFA dated

13.06.2024. An English translated copy of letter no. 2310/LFA dated 13.06.2024 is

enclosed as Annexure- G

The apolicant personally appeared in hearing presided over ADC (G), Barnala. The

same was attended by concerned officers of PPCB. An English translated copy of

minutes of the proceedings is attached as Annexure-H. During personal hearing, the

applicant failed to submit photographs, video recording or any evidence to

substantiate contentions made in the complaint. Therefore, the applicant vide PPCB

letter no. 3365 dated 19.06.2024 was again requested to submit the same, if he

wishes to, within 07 days so as further investigate the matter. An English translated

copy of letter no. 3365 dated 19.06.2024 is enclosed as Annexure- I.

No reply was received from the applicant to PPCB letter no. 3365 dated 19.06.2024.

However, in-order to strengthen monitoring and to identify source of contamination, if

any, tne Deputy Commissioner, Barnala vide letter no. 2338-42/LFA dated 03.07.2024

directed Joint Committee members to collect ground water samples on 09.07.2024

from remaining villages within 05 km radiLls of the industry, which were earlier not

monitored on 12.06.2024. A copy of letter no. 2338-42/LFA dated 03.07.2024 is

enclosed as Annexure-J.

Details of visit carried out by Joint Committee on O9M72O24

V The Joint Committee visited the site under question on 09.07.2024 and collected

ground water samples from 5 no. villages which are located within 05 Km radius of the

industry arid were earlier not monitored on 12.06.2024. These villages were namely

Bhaini Jassa, Kahneke, Rureke Kalan1 Fatehpur Pindi and Khudi Kalan. During visit, the

applicant was telephonically contacted to re-address grievances of the complainant. He

forwarded 2 no. videos on ‘Whatsapp’ alleging flow of contaminated ground water

(trom

bore wells visually depicted in the videos. From perusal of videos, it was obser’’ed

that iow of ground water is almost colorless. However, the applicant failed to provide

12
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‘a

exact location and date of video recording. In absence of which, the Joint Committee

collected ground water samples from bore well installed in the direction in village

Channa ( adjacent to industry) and probably guessing tentative location of the same as

depicted in the video. The details of ground water samples collected by the team

alongwith concentration of various parameters analyzed by Water Lab, PPCB, Patiala

are enclosed as Annexure-K.

Statutory Clearances obtained by M/s IOL Chemicals and Pharmaceuticals

Limited, VPO Fatehgarh, Chhanan- Near Village Dhaula, Mansa Road, District

Barnala

1. The industry has obtained Consent to Operate under Water Act, 1974 vide no.

CTOA/Varied/PBIP/SGR/2023/230421 1563 dated 23/11/2023 with validity upto

31.07.2027 for operating a Zero Liquid Discharge unit. A copy of Consent is

enclosed as Annexure-L.

2. The indListry has obtained Consent to Operate under Air Act, 1981 vide no.

CTOA/Varied/PBIP/SGR/2023/230421 1563 dated 23/11/2023 with validity Lipto

3 1.03.2027. A copy of Consent is enclosed as Annexure-M.

3. The industry has obtained authorization under Hazardous Waste (Management &

HwiJling) Rules, 2016 vide no. HWM/PBIP/Sangrur/2024/2402607873 dated

01.0L2024 with validity upto 31.03.2027 for collection, generation, storage,

transportation, reception, treatment and disposal of various categories of

hazardous vvastes. A copy of the authorization is enclosed as Annexure-N

4. The industry has obtained permission from Punjab Water Regulation and

Development Authority (PWRDA) for extraction of ground water © 900 KLD for

operating 2 no. tubewells with validity upto 15.05.2026. A copy of PWRDA

permission is enclosed as Annexure-O.

5. The industry has obtained permission from Department of Water Resource vide

letter no. 714/6C Canal-i dated 11.11.2022 for utilizing canal water © 0.74 cusec.

An English translated copy of letter no. 714/6C Canal-i dated 11.11.2022 is

attached as Annexure-P.

Findg of the Joint Committee

1. No indication of ground water contamination was observed as evident from

ground water analysis results of samples collected by Joint Committee from

borewells inside industrial premises, surrounding villages including ones mentioned

in the complaint and within 05 km radius of the industry. Further, no coloured

water was observed from any of the abovementioned tuebwell contrary to claim

by the applicant.

2. No illegal outlet of tle industry was found in dhanaula drain as observed during

visit. Moreover, analysis results of surface water samples collected from upstream

A
and downstream of the industry, doesn’t indicate contribution of any pollutant by

unit to quality of said drain.

3. Concentration of PM and acid mist from stack attached with boiler and API secton

were within the permissible limits as prescribed by PPCB.

4. The industry achieves Zero Liquid Discharge (ZLD) as entire RD permeate is being

j,Je5 re-used for cooling purposes nd RD reject is being treated in MEE. As per

analysis report, RD permeate achieve effluent standards prescribed by M0EE for

çL
pharmaceutical units issued vide notification no. G.S.R 541 (E) dated 06.08.2021.

-<.-— 5. Housekeeping inside industrial premises was found satisfactory.
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6. No visible impact was seen on crop grown in vicinity of the industry. Moreover,
Chief Agriculture Officer, Barnala vide letter no. 3053 dated 19.07.2024 has
informed that no complaint of crop damage in the area concerned has been
received since past two years. An English translated copy of letter no. 3053 dated
19.07.2024 is enclosed as Annexure-Q.

7. As per analysis report, ground water in the area concerned can be considered
ideal for irrigation as concentration of SAR ranges b/w 1.7 to 1.8.

8. Civil Surgeon, Barnala vide letter no. Cancer Control CelI/24/110 dated 19.07.2024
has informed that 9 no. patients were found suffering from TB in village Dhaula
and these number are in line with number of TB patients from other villages of
District Barnala. Also, no TB patient is under treatment from village Fatehgarh
Channa. Further, it was informed that no patient from village Fatehgarh Channa
and only one patient from village Dhaula namely Smt. Manjit Kaur w/o Sh. Mangal,
House no. 1399, Village Dhaula, Tehsil Tapa, District Barnala, is registered under
Chief Minister Punjab Cancer Raahat Kosh Scheme for the year 2024. An English
translated copy of letter no. Cancer Control Cell/24/110 dated 19.07.2024 is
enclosed as Annexure-R. Senior Medical Officer, Dhanaula vide letter no. 527
dated 19.07.2024 has informed that a survey of 6500 people was carried out in
the area concerned and 198 people were found suffering from skin diseases.
Considering hot weather, no. of such incidents were found in order. An English
translated copy of letter no. 527 dated 19.07.2024 is enclosed as Annexure- S.

9. A similar complaint was filed by Sh. Beant Singh Bajwa sb Sh. Buddh Singh,
District Barnala against the industrial unit on 12.11.2022 and there is no difference
in content of the complaint now been filed by the applicant on 04.08.2023.
Moreover, earlier complaint by Sh. Beant Singh Bajwa was disposed off by the
Hon’ble National Green Tribunal vide order dated 20.12.2022 in O.A no 722/2022,
basis report by NGT monitoring committee and CPCB. As such the apprehension of
the complainant is speculative and unfounded and is not based on any real,
material and tangible evidence.

/ —4 I

/4 g6T7i)h1

Ms. Anuprita JoiI, PCS Sh. J.P. Meena, Scientist ‘D’

ADC (G),ç9arnala CPCB, RD, Chandigarh

E . unee Sethi, EE Er. Rohit Singla, EE,

PPCB, RO, Patiala PPCB, RO, Patiala

Er. Surinder, AEE, Sh. ara Si 1o
PPCB, RO, Patiala PPCB, Water Lab, Patiala

Sh. ai4h Singh Sh. Tapinderjot Kaushal

Chief Agriculture c*feiarnaIa SMO, Barnala
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lgionl Director
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‘.inge, 2nd Fiar1 Sector 49-C, ChandigaTh.15o 047

S

(t

* LIRE
% L ll%t)i$ (cv

O.tti I4,S2Os’ . “ Cair’22 :i.2’

‘C.

cf t’ (‘.;tj Crn.”t

‘.-. L).t!nct If.)’r nstralc,n Corvpler., C,ovnd FIoo;,
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/
$n trfienC to lion ble NGT order dated 01,052024 In 0. A Na. 39/2024 titled as iagsir Sngh Vs Ste of
P.b 0s

S

Tis his eience to crcn, ti o, Dih eoffice communication tegardirig compliance of the Hon bte 1161
(PB) order rlited. 0105.2024 in O.A No 39/2024 in the matter of Jagsir Singh Vs State of Punjb Qis tCopy

fri h conrt, Sri, J P. cna Sc V (MObile No-63931 15414, ematl id j3gda5hcpcbredittmJil corn) is
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Yours faithFuHi

1. PS to (.5, CPC
2. PS to 1\1S PPCS
4. DivJsionjj Hoad, IPC-l

Sh. J. P. t1ctna Sd. ‘O”CPCD,
&

For kind information MS please
For kind information MS p’ease
For kind information please.

For ensuring compliance of the reercnccd order
of Honhble NGT

1&egicna )ircc

TT•1 trp
tfl1 wi,

L-.
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PUNJAB POLLUTION CONTROL BOARD

Pnriexure—B

*LiFE
LifetyIe for
Environment

No. )—‘3t_

10

Er. Guneet Sethi, Environmental Engineer,
Punjab Pollution Control Board,
Regional Of [ice,
Sangrur

2. Er, Rohit Singla, Environmental Engineer,
Puiijab Pollution Control Board,
Regional Office,
P at a Ia

3. Er. Surinder, Asstt. Environmental Engineer,
Punjab Pollution Control Board,
Regional Office,
Pat in Ia

4 Sh. Cliaran Singh, ASO,
Punjab Pollution Control Board,
lead Office’ Water Lab,

Patiala

Dated; 1 C/t

Suc;c: Regarding I-jon’ble NGT order dated 01.05.2024 in O.A. No. 39/2024 titled as Jagsir
Singh Vs State of Punjab Ors.

Ref: E-office file no. 229968 received from Regional Office, Sangrur

It is intimated that the Competent Authority of the Board has constituted a Committee of

h aoovn mentioned officers of the Board to visit M/S IOL Chemicals and Pharmaceuticals Limited, VPO

Fatnliarh Clilianan, Near Village Dhaula, Mansa Road, District Barnala in compliance to Hon’ble National

Creer; Iribunal order dated 01.05.2024 in the subject cited matter. The Hon’ble NGT has sought reply

within 6 weeks from the date of issuance of order.

The Committee shall visit the site in light of orders of Hon’ble NGT i.e. to ascertain the

i jositicn end the truthfulness of allegation relating to violation of environmental norms by the

rWniiy md will also take the air and water samples from the discharge of the unit and get the sample

arral.•v.v done.

It is, therefore, requested to visit the industry on 11/06/2024 at 10.30 am and submit the

repuri with concerete recommendations, so that reply can be filed in the Hon’ble NGT well before next

date of hearing. The case has been listed for hearing on 12/08/2024.

ndst. ro. Dated

__________

A copy of the above is forwarded to the Environmental Engineer, Regional Office, Sangrur
to cooidinate with above mentioned team memebers as well as Dr. J,P. Meena Scientist ‘D’, CPCB,
Region:1 Directorate, Chandigarh and office of Deputy Commissioner, Barnala, so that the industry can be
visited as per schedule. It is also requested to prepare the reply on behalf of DC, Barnala get it approved
from tire Competent AuthoritV and file the same in the Hon’ble NGT as per the time line given in the order
daie 1.U5.2024. -7

EnvirOnn’t’fltai Engineer(ZP-2)

) for & on behalf of PPCB

Anysa armor

IC. .
.1_..

iunjb Pollution Control Eord,
Regional OfiCo, Canrllr

Engineer(ZP-2)
for & on behalf of PPCB
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Annexure-C

Office of District Magistrate, Barnala

(E-mail icl-lfadcbnl@gmail.com)

(IFA Branch)

Order no.3/LEA Date-12.06.2024

Order

Hon’ble NGT vide order dated 01.05.2024 in O.A no. 39/2024 tilted as Jagsir
Singh Vs State of Punjab & Ors. has directed the following in para no.5:

“We also deem it proper to constitute a Joint Committee comprising of the
representative of the Member Secretary, CPCB, District Magistrate Barnala and Member
Secretary PPCB, The District Magistrate Barn ala will act as the nodal agency.”

In compliance to said order, Additional Deputy Commissioner, Barnala has
been nominated on the behalf of District Administration apart from members
nominated by Member Secretary, CPCB and Member Secretary, PPCB in the
abovementioned Joint Committee.

In addition, Chief Agricultural Officer, Barnala and Senior Medical officer,
Barnala are made part of the said committee to report impact on crops and human
health respectively.

The Joint Committee shall submit report in a time bound manner as directed
by Hon’ble NGT.

-sd

District Magistrate

Barnala

Endst. No Date

A copy of above is forwarded to following for information and further necessary action:

1. Sh. J.P. Meena, Sc. ‘D’ — Representative of Member Secretary, CPCB

2. Member Secretary, PPCB

3. Additional District Magistrate, Barnala

4. Chief Agricultural Officer, Barnala

5. Environmental Engineer, PPCB, Barnala/Sangrur

6. Senior Medical Officer, Barnala

-sd

District Magistrate

( fAt4c4)

Punjb u.; ,tr

¶ogioni Oi’ , ..3(uf
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/
/ C-I- !fcicbn1@gmaiLco

/

_

WP)
j?)1

ur

Wi’U’1U1 Jj 1FiQ?i O.A No 3 9/2024 titled as Jagsir singhVs State of Punjab Ors TfE?tT f ff31-O1.O52OZ4 JZTt 1T 5 3ftj3

“We a/so deem it proper to constitute a Jo/ut Committee comprising of
tile representative of the Member Secretary, CRC/i, Dithict Magistrate Barnala and
Member Secretary PPCS. The District Magistrate Barnala wi/I act as tile nodal agency.”

fj3 j iru ici,
ttfl. wffP crflç fi 1ri-id d6’è1tftz

fIT 5T -q] )f j- HHI.11 f33z c’(dñ fj }Jèf
i91 )1id, T36I&51 T’t?ThJZJ )icHd, d6 fl }1 fJ
‘13TWT1

-p?13T fl ZT}P IOH’d fl-rrtT
TTL I

fE2../ ‘

1. Sh. J.P Meena, Sc.’D _? 1fuT -jcF

2. )1[ 33U,

3. fr

4. }T{ 131W1 )fl}1 d, ‘ d 61W

5. 3U? ffii?Th2f, i4tibf1,f., iio’

6. T1c >FTT3, J?

/
iviron:
unjab u
egionEC :‘:nrur
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Annexure-D

Raw Materials / Chemicals to be used with
quantity:

LnV onmr ini
Lflj b PoHuton

A General Information

(i) Name & Address of the Industry

I)

M/S lOL Chemicals and Pharmaceuticals, Fatehgarb
Channa Road, Village Handiaya, Tehsil & District Barnala.

Raw Material (in MT/Day)

Acetic Acid 356.27

Ethyl Alcohol 240.78 KLD

-

Para Toluene Sulphonic Acid 0.192

iso Butyl Benzene 39.42

Acetyl Chloride 22.86

iso Propyl Alcohol 19.41

Mono Chloro Acetic Acid 27.8

Sodium 7.78

Sodium Dichromate 87.67

Aluminium Chloride 53.771

Sulphuric Acid 32.2982

Acetic Anhyd ride 64.43

Chlorine 46.04

Toluene 70

Propylene 24.843

Potassium Carbonate 16.0013

Mono Methyl Chioro Acetate 2.41

2,6 Dicholorophenol 3.62

Aniline 2.07

Chloro acetyl Chloride 2.51

dium Methoxide 1.917

Sodium Hydroxide 12.7154

Dicyandimide 25.37

Dimethylamine Hydrochloride 24.87

1-chlorophenyl (4- hydroxyphenyl)-
0.4839iiethanone

Chloroform 6.247

Acetone 20.3831

2-chlorophenyl glycine 04421

Methanol 14

Ammonium Hydroxide 0.337

Tartaric Acid 1.6903 —

2 (thio pheny-2yl) ethanol 0.9322 —

4-Methoxybenzene 1-sulfonyl
0.4586chloride

IPA.HCL 0.2323

Paraformalehyde 0.072

PthalicAnhydride 0.0687

Monoethanolamine 0.0286

Xylene 0.049 —

4-chloroethyl acetoacetate 0.0771

Sodium Hydride 0.0112

N-N, dimethylformamide 0.055

Hydrochloric Acid 4.604 —

Hexane 28.02

Orthochloro benz aldehyde 0.0652

Piperidine 0.0769

Methyl-3 amine crotonate 0.0534

benzonitrile 0.3906

Amino Guanidine biarbonate 0.2683

2 Benzyl Pyridine 0.07
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Dibenzo[b,f][1,4]thiazepin- 11(1OH)-
one

Phosphorus Oxy-chloride 53519

Piperazinyl_ethoxy ethanol 0.3979

Fumaric Acid
. 0.3983

N-Octyl D Glucarnine 0.7207

Cyclohexanone 2.8655

Methylcyanoacetate 4.4496

Ammonium acetate 2.2733

Cyclohexane 2.457

Dry HCI

Raney-N i

Me thylethy keto n e

Di methyl sulphate

Di chloro methane

Hydrogen peroxide

Thionyl chloride -

5- di fluoro methoxy-2- mercapto
benz im Ida zo I e

4-Methyl-2-cyanobiphenyl

(CT RN)

Dibromo Hydrantoin 1146

hyflo 0.027

Diphenyl(piperidin-4-yl) methanol 0.2668

Methyl-2-(4-(4- chlorobutanoyl)

heny-2-methylpropanoate 0.285

Dirnethylformamide 1.901

Ethyl acetate 5

2- Chlorobenzaldehyde 1.0978

Hydroxylamine sulphate 1.8825

Methylacetoacetate 1.337

Triphosgene 3.40

EDTA 0.275

2,6 — Dichlorobenza aldehyde 0.2419

2-cbolro-6-fluorobenzaldehyde 0.2564

m-Xylene 14.32

Oleic acid 0.1
——-..—--—-——-——---——— -———--

——.------—-—-.——-1
Propanol 11.76

Piperazine 0.4936

2 chloro -N-N dimethyl ethyamine
hydrochloride

Sodium Amide

Ibuprofen

DL-Lysine

Cholic Acid

Sodium Hypochiorite

Hyd razi no

0.6

2.64k

0.418

0.2601

0.0205

1.5667

0.02

0.1442

0.8769

Potassium Hydroxide -

Hydrogen gas

Potassium Tert Butdxide

Tn ethyl amine

0. 772 1

Liq. Ammonia

11972

1,1136

5.0557

1.5161

0.5 781

8.0

0.1414

2 .8 234

0.5

0.4186

2-B ityl -4-ch 10 ro -5 -fo rmyl - I mid a zo Ic’

Sodium borohydride (NaBH4)

Sodium Azide

Activated Carbon

0.41)88

0.2603

0. 1426

2.081

/
‘‘u .r

ç(\’

: ‘-

2-(2-chloroethoxy) ethanol 0.7219

Serine 0.3019

Ethyl-2-(2-aminothiazol-4-yl)- 2-
0.1631

(hydroxyimino) acetate (ATHA)
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tert-butyl-2-bromo-2-methyl
propanoate (BIBT)

0.171

Potassium Iodide 0.126

N-N Dimethylforamide 0.055

3-Cyano pyridine 0.1877

P-Tolylmagnesiumchlo ride 2.341

o-Bromobenzonitrile 2.8507

Benzaldehycle 1,606

Aluminium Hydroxide 2.018

Bromine 4.565

Phenol 1.4387

4-Amino benzoic acid 2.0145

Ammonia 0.48

p-Nitro benzoic acid 2.7018

Phosphorous penta chloride 3.8182

4-Hydroxy benzaldehyde 1.6055

Acetonitrile 0.376

Triethylene glycol 0.27

THF 0.65
N-butanol 6.4
Urea 0.78

Acetonitrile 0.376

Carbon Monoxide 0.254

Sodium Methoxide 0.612

Ethylaceto Acetate 0.68

P- Nitroaniline 0.43

TBAB 1.89

Dibromodimethylhydride 0.22

Sodium Bicarbonate 1,35

Sodium Nitrite 0.368

P- methoxyaniline 0.26

Glycine 0.1824

Valeronitrile 0.89

Sodium Sulphate 0.8344

Sodium Cyanide 5,2933

Ammonium Chloride 0.31

Tn aminohydroxy pyrimidine
08

Sulphate

p-aminobenzoyl glutamic acid 1.2

Soda Ash 2.595

4-Chlorobutyryl chloride (4-CBC) 0.437

Propionaldehyde 0.34

Hydrogen Bromide 0.22

Mandelic Acid 0.415

Salicyclic Acid 0.9

Morpholine 0.18

Mercaptobenzothiazole 0.41

Sodium Acetate 0.358

Diclofenac Sodium 1.79

Tert-butyl 2-chloroacetate 0.856

Sulfuryl chloride 0.33

Phosphoric acid 0.497

Nitric acid 0.41

4-chlorophenyl (4-hydroxyphenyl)-
04839

methanone

Formic Acid 0.245

— —
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ylAcete

IMonochloroacetic Acid

cetyl Chloride

Iso Butyl benzene

Ml BT

Propyl Acetate

Pharmaceutical Intermediates
A,ctive Pharmaceutical ingredients
Cogeneration (MW)

60

10

1.5

112.2
I
a-

(iii) Products / By Products manufactured with quantity Name of product Capacity

(in MT /Day)

, 0

32

(v)

(vi)

Scale of the industry

(iv) Category of the Industry Red

Date of commissioning
Large

September, 1986
(vii) Total Land area of the industry (Acres) 111.57 acre (existing industrial land)

It is pertinent to mention here that the industry has
procured additional land rneasurir 67 acres, for whcn
EC has been sought separately by rho unit from MnEr.
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I I ILratrv UIIC 1”O.
r

N nne ‘t Siinple volleetiug Officer

i. 1)sination 01’ authorizing Test
. 1 . pe of Snniph

( l1.it &l’ime of Sample collection
7. I)ue of Sample receipt in Lab.
S. PLIlod of Analysis
) I est Methods

RcsuH

E—645—64)/11.().Lab, Tv1onitorin/2O24-25
Ivl/s 101.. Chemicals & PhannuceLItiduI lid, VII
l:uteI1[llI’h (lirinna, Ivlunsa i{otd, I lao aIa
Ir, (iuneet Sethi, lr. 1{ohit ii1r. 1 ‘.1 . Ii.
i1iILleIceI Siagh. i\l1, Xli, ( hnin 4ii :li, AS( ) & t.
J.P Nleeini (Sci.l)) (‘PCI
Environnientul Engineer, Rcgionil 0/lice, Saiwrur.
Grab
12.06.2024
13.06.2024
13.06.2024 to 24.06.2024
As per relevant parts of 15:3025/IS: I 622 &
Methods of APHA

“As Pci’ Annexure Attached”

‘er

A copy of the above is forwarded to the:
I. The Chief Environment Engineer, Punjab Pollution Control Board, Ludhiana.2. The Senior Environment Engineer, Punjab Pollution Control Board, Zonal O’llce—ll. Patiala.‘[he Environment Engineer, Punlab Pollution Control Board, Regional 0111cc. Sangrur.

Asst. Sezentilw Otlwvr

PtNJAB P(N ,l ..l1i’l )N (0NTItO1.. BOAR/i VA1’AVAIIAN III IA VAN,
NAUJIA IWAJ), I’iVI’lALA ; [1FF -

WA 1 I II ANAL\ SIS RM’OR I

If ., -

Indsi. No: f.’fl.r PJ
———End of Report———

2t

iO1 <- .

,‘ D’.
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I , I ihiito Sample No.
. N:ummic ot’ lnhmstj’y

3 Nain.’ ‘Sample collecting Oflicer

4 I )csignati of the officer authorizing Test
. I YPC oI’Samp}e
(. I )m1c’ &.i’jflft ot’ Sample collection
7. 1 )ate &‘l’ime ol Sample receipt in Lab.
‘i. Period ofAnnjysh
4), ‘k’sti4vlethod

Rcsiml(s

(1’V—66..73fl l.(), I ,nb. fVIOnI tori /2(24 —

( lI’OtIII(.l \Vnte, Sainpics of fyi/s l( ) I ( hum ica I &
Pl1u1nhmmeeuIical , I )istl I arna In
lr, (iunect Sethi, lL, Em’. Rol I Siimgh II. I ‘r.
Stmindcteot Sln&h, ,\1il, Sh, C’lmai’nn Sin1i. I

& Smt, .1.1’ Meena (SoLD) (‘PCH
Environmental I ngincer, Regiomia I (>111cc. Saii’ I U

12.06,2024

13.06.2024
13.06.2024 to 24.06.2024
As per i’clevnnt parts of 15:3025 &
Methods of APIIA

“As per A.nncxure Atinehed”

———End ci’ Rej01’t———

ScicntifielfIkcr

lit.

A COV ol’ the above is lorwarcieci to the:—
The (Thief Environmental Engineer (Water), Punjab i>oHution Control Board, Ludhiana,

2. ‘11w Senior Environment Engineer, Punjab Pollution Control Board, Zonal Office—I I. Patiala.
I nvironment Engineer, Punjab Pollution Control Board, Regional Office, X;mgrtmi’.

I

fiE:

i.b; .,

eqoT’iI Oio2, Sc.1r1’r

I’. I’LJN.11\,fl POt iU’(’ION (‘ON1Th)!, IIOAIti) VATAVAItAN III1A VAN,
NAIlIIA it()AD, PiVI’IALA J iFF

W’ATKR ANAl ,‘SIS 1t[1’() L{’l’

fVJ ‘A4 ,.

Endst.Na: 5c?7.- /

Asstt. SCIQIi(tIIL ()Ilieer
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I It1tu’y Saniple No.

2. \.iin ol 1 ndnsti’y

Nin’ ol’ Siinp1e col lcctin. ()l’ticer

I ‘sii’iit ion of the officer nuthoriiing ‘l’cst

i’spi
I )I &: Firne of Saniple collection

I )itL’ ine ot’ Sample receipt in I .nb.

ioI o I’ s\ nalysis

It’st Nicihods

‘%U1(S

Hid.m.No: /$9,92

SV—25H—259/1 1,()J.nh. f’%4onhtoI’ii1M/-/O
2
4

”
.’

N’J/s 101 (‘Iiciiiicals Pharmnneent icm L, I )lst I ai ida

[r, (uncet ScthL 1r. 1ohit Sin;Ia. Ir.

Surinderjcet Xingh. i\1I, Sli. (hantn Sn mh. A S( ) &

Sint. .LP Kicena (Sci.1)) (PCB

invii’onmnentaI Ingineer, Te ioini.I Ollice. Siiu

12,06.2024

13.06.2024

13.06.2024 to 24.06.2024

As per relcvwit parts of IS:! 622/Methods of’ API IA

A cojn’ if the above is 1brwLlrded to the:—

I imu ( ‘hicf I nvironmcntal lngineer (Water). Punjab Pollution Control Hoard, I udhiana.

2 I he Semor I nvironment Bngnccr, PLmnjab Pollution (‘ontrol Board, Zonal Of’uie..—1 1. Patiula.

1IvH’OnIflCI)t leer, Punjab Pollution Control Hoard, Regional Oflice. Xai’mrur.

(L

•. (, :?r,

PqonaI OJ ‘,
Thnciruc

4

PI1NJAB P()I A ,1Ii’ION CONTROL BOAR1) VA1’AVARAN Ill I AVAN,

NAIHIA IWA!), PA1IALA [iH

WA’l’ii’R ANALYSIS III’POI{T

‘I’

5-
0,

4

a

4

“i’. li i’;miiie(crs
Doypstieani 1)Iianaula drain tistrcaiii 1)lian:uihi dni’n

Hi,.

passing through the premises passing Ii,: nugli flu,, pr’ itS

of the imid ii’try M/s IOL of (he lad nsf rv M/% I ( 1.

ClwimuiuaI & (‘lc•ul

liii aucIuIica Is I)istt Phmuiuieeiu( ieai I )ki

Barnala
Bnr,i:ihi —

1 p11
7.7

7.9

2 I (it 11 Suspended Solids m/l 22
—

— ( ht.,mnal Oxygen Dcnnnd mg/I 15

Hio-( hmnictl Oyen Demand mg/I 10
1 —

Aniino,uc1 Nitiogen mg/I
9 3 9 6

6 IKN
13 0 1 I

/ /mma mg/I
0 34 027

(‘opper mg/i
BDT, 131)1.

C) ‘Fotal (‘hrome mg/I
BDL HI)!

I U Arsenic mg/i
Ui)L 111)1.

I.ead mg/I
BDL [3DL —

l2 leacal Coliform MPN/IOOml 3200 3400

111)1 IllC’llflS bt’Iuv iittIjtI (IQLCl,tiUll luaU.

---1nd of Report---

Di.

H)2 I
I

61

—a 1
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PLNJAB POLLLJI1ON CONTROL BOAIU)

j ut I ItoJtAi)flY. I1AP 0FICi ‘A’rA’AftAN HHAVAN, I’ATIAI2A

I 1nifl :

___________________

POIIII t1 sirnpIe Collection

sr—99- 101) ‘Air I ;.ibfMonitoring!2024—25

M!s 101. Chemicals & Pharmaceuticals Ltd.I Village

1:ntcIlI)ur Cliliaiia. Mansa Road. Distt. Barnala

1r. Gunect Sethi, EL Er. Rohit Singla EE, Er. Surindcrjcct

AEIi. Sh. Charii Singh, ASO

Environmental Engineer Regional Office1 Sangrur

Stack Emission
12.06.2023
1.06.2024
13.06.2024 to 19.06.2024

IS 11255 (Part-I) :1985 Reaffirmed 2019 (Particulate Matter)

Results

Port hose on stack of BLc1 Panicu1at Matter
hirnce of KO TP% I after APCD (mgINm3at 12%

\C02
Port huk on stack of Proccs 1 Acid Mist as
Aii. i 1 IIN%%llfl) i(t: ‘PC 1)

— J (m ni1)

______________________________________________

• 11 iu, iiiiir IiInU’4pccIflL srirnIard hs hctn prctri1cd airnc to •rnc by MoI’J&(.C. (.I’Cfl find FPUI Lhcii
fItwv tiiiiiI/pifl.c iuiiilariJ wuW pr%Ai1buhjcc( to cbirifiiion 1ro the concerned Rcaongl Offiec. -

—End of Report—

QM..i4Ih

Scientific Omeer
(Air Lab)

i:ndst.Nu: //51r. S I)t.

A wp,yf (he ihose is lrwardcd to the following for hforinatjon and necessary action:
4. ihe Senior Environmental Eiigineer, Pimjab PolkiliLul Control Board. ZO—Il, Patinla

• J he I swiroinneiital Engineer. Punjab Poihition (‘oinrol hoard, Regional Offlec. Sa grur.

Sekittifi t)hker
(Air Lab)

I bt)rIOY) Sample No.

Name of lndu%lry

3. Name olSample collecting Oflicer

3. I eenalein ol aL1lhoriiin! Test

5. hpc of Sample
6. Date of Sample collection

7. Dale of Sample receipt in Lab.

K. Period of Analysis
. lest method

Parameter

I

:,oer,
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• edule 1 5.2-Wastes or residues containing oil

:checlule 1 20.3-Distillation residues

Schedule 1 28.lProcess Residue and wastes

F
Schedule 1 28.2-Spent catalyst

Schedule 1 28.3-perit carbon

schedule 1 28.6-Spent solvents

Schedule 1 33.1-Empty barrels / containers /
‘;ne contaminated wih hazardous chemicals /
wastes

chndule 1 332-Contaminated cotton rags or
mner cleaning mateilals

h’le 1 35.3-Chemical sludge from waste
em treatment

chodule 1 36.2-Spent carbon or filter medium

Annexure-F

V

• flll

chedule 1 5.1-Used or spent oil

Detail’s of hazardous waste generated from M/s IOL Chemicals and Pharmaceuticals limited, under the HWM Rules, 2016

.egory of Hazardous Waste Quantity Disposal Mechanism

4.32 KL/Annum

1 T/Annum

Sent to Authorized recyclers

For pre-processing/lncineration Facility

180 T/Annum For pre-processing/Incineration Facility

209.52 T/Annum For pre-processing/Incineration Facility

24.0 T/Annum

54T/Annum

Zchanlule 1 28.4-Off specification products

•edule 1 28.5-Date-expired products

Pre-Processing/ Common TSDF facility

GOT/Annum

Pre-Processing/ Common TSDF
facility/Captive incineration

60 T/Annum

Pre-Processing/ captive
incineration/Common TSDF facility

480 T/Annum

Pre-Processing/ captive
incineration/Common TSDF facility

547.44 T/Annum

Sent to Authorized recycler/reprocesser

Sent to Authorized recyclers

30 T/Annum

420 T/Annum

Pre-Processing/ captive
incineration/Common TSDF facility

Pre-Processing/ Common TSDF

V

facility/Incineration

Sched[ai37.i-udge from wet scrubbers

chul 3L2Ash from hicinerator and flue
gas cleaning resieje

cneduie i 3/.3-Conuntration or evaporation
re a clues

18 T/Annum Pre-Processing/ Common ISDF facility/
captive incineration

7.5 T/Annum Pre-Processing/ Common TSDF facility

360 T/Annum

2160 T/Annum

Pre-Processing/ Common TSDF facility

Disposal to Common TSDF facIlity
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Annexure-G

Office of District Magistrate, Barnala

(LFA Branch)

Email/Registered
To

Sh. Jagsir Singh s/c Sh. Nachhatar Singh,

General Secretary CACH (Reg.),

Village Aspal Kalan, Distt. Barnala

Enail:

Mobile no. 91257-00066

No. 2310/LFA Dated 13.06.2024

in reference to subject cited matter, it is intimated that a case has been
registered by Hon’ble NGT basis complaint (copy enclosed) filed by you before
Tr i bun a I

In this regard an opportunity of personal hearing is given to you before
Deputy Commissioner, Barnala on 18.06.2024 (11:00 am) in 0/c Deputy
Commissioner, Barnala.

DA/As above

-sd

Superintendent Grade-2

via Deputy Commissioner,

Barnala.

C Es -

1f.j ,N:.:n C::ri Da
r

31



it-n-c iiio

w1’)

jvfrf

TI id1D f?urt

I{ñc )cS TibU
fi2 >iwr ZZ, fR7 cf
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RcgardIn the damango done to the environment and human

lives by the re!ease of chemical water Into the drain and the

toxic çjas fumes by MIs IOL Chemical & pharmaceuticals Ltd.,

VHIago Fatohgarh Charina District Barnala.

Hon’bla NGT OA No. 39 of 2024 titled as Jagsir Slngh Vs State

of Punjab & Ors.
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Annexure-H

Office of Deputy Commissioner, Barnala

Personal Hearing dated 18.06.2024 (11:00 am)

The complainant was offered an opportunity of personal hearing before Additional

Deputy Commissioner, Barnala on 18.06.2024 in reference to Hon’ble NGT order dated

01.05.2024 in O.A No 38/2024 titled as Jagsir singh Vs State of Punjab Ors. The

meeting was attended by complainant and officers from PPCB. Meeting started with

greetings to all present. The meeting was attended was following:

1. Er. Guneet Sethi, Environmental Engineer, PPCB, RO Sangrur

2. Er. Jaspal Singh, Assistant Environmental Engineer, PPCB, RD Sangrur

3. Sh. Jagsir Singh, Complainant

It is pertinent to mention that the case has been registered on petition filed by Sh.

Jagsir Singh Sb Sh. Nachhtar Singh, village Aspal Kalan, District Barnala. The

complainant alleged illegal operation of the unit and matter has been filed in relation

with M/s IOL Chemicals and Pharmaceuticals Limited Factory, VPO Fatehgarh Channan,

near village Dhaula, Mansa Road, District Barnala. The complainant stated that the unit

is located in close proximity to village Dhaula, l-iandiaya Town, Dhaula Khurd, Kothe

Chunha Khurd and Aspal Kalan. The unit is alleged discharging untreated waste water

into a storm water drain and underground bore due to which drinking water in village

Dhuala and Fatehgarh Channa has been rendered unfit for consumption and sometimes

poison’ius black water starts coming out of farmers farm motor causing damage to

crop. There is also an allegation of toxic gases constantly being emitted from factory

which covers village Dhaula and other villages thereby creating health hazard. A copy of

complaint is enclosed as Annexure-a.

In-order to investigate the matter, complainant Sh. Jagsir Singh s/o Sh. Nachhtar Singh,

village Aspal Kalan, District Barnala was offered an opportunity of personal hearing

before Deputy Commissioner, Barnala on 18.06.2024 (11:00 am) vide DC office letter

no. 2310/Lfa dated 13.06.2024.

Ctr

Dnl C
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Sh. Jagsir Singh personally appeared in the hearing. The meeting was presided over by

Additional Deputy Commissioner, Barnala. Contentions made the complainant were

heard during the hearing.

Complainant was informed that a case has been registered by HonTble National Green

Tribunal vide O.A. 39/2024 basis complaint filed by him on 04.08.2023. Hon’ble NGT

vide order dated 01.05.2024 has directed Joint Committee comprising of officers from

Central Pollution Control Board, Punjab Pollution Control Board and District

Administration to investigate the matter. Air samples and water samples from all the

villages as mentioned in complaint! industrial premises were cnllectr:d during

investigation at site by the Joint Committee on 12.06.2024, report of which is awaited.

The complainant Sh. Jagsir Singh was requested to present himself regarding his

grievances. The complainant stated that he wants to dig a new borewell inside the

industrial premises on his personal expenses and get ground water sampling conducted.

The complainant was informed that the Joint Committee has collected ground water

samples from 2 no. borewells installed industrial premises and from village Faehgarh

Chhanna (wherein the unit is situated) on 12.06.2024. Additionally, ground water

samples were also collected from nearby villages as mentioned in the complaint i.e

Aspal Kalan, Handaya, Kothe Chungha Khurd, Dhaunla Khurd and Dhaula. The reports

of which are awaited. Thus complainant was informed that ground water sampling of

locations as mentioned in complaint has already been carried by the team. The

complainant could not produce any evidence regarding discharge of waste water by the

industry in nearby drain or underground borewell. The complainant was also rormed

that a report is also sought from Agriculture Department regarding impact on crops in

vicinity of industrial unit. Additional Deputy Commissioner (G) directed Environmental

Engineer, Punjab Pollution Board that Joint Committee shall collect additional samples

from other villages! locations as desired by complainant.

The complainant showed a video during hearing in which a borewell was operational

and the complainant alleged that water from borewell has adverse effect on crops. The

complainant didn’t provide any information regarding date and location of video

recording. It is worth mentioning that no colored or waste water was visible in video

shown by the complainant. The complainant was asked to present any other evidence

or video of dirty water, if he wishes to. Additional Deputy Commissioner (G)

34



telephonically called Chief Agriculture Officer, Barnala and directed to hear grievances

of the complainant and inspect the site to assess damage if any to crops and submit a

report in this regard to her office.

The Additional Deputy Commissioner (G) informed and inquired from complainant that

earlier a complaint was filed with Punjab Pollution Control Board and the Hon’ble Green

Tribunal by Sh. Beant Singh Bajwa 5/0 Sh. Buddh Singh, District Barnala against the

industrial unit on 12.11.2022 and there is no difference in content of the complaint now

been 1led by the complainant on 04.08.2023. Moreover, the earlier complaint was

disposed oIf by the Hon’ble National Green Tribunal vide order dated 20.12.2022 in O.A

no 722/2022. The complainant doesn’t present clear justification to the same.

Nevertheless, the present complaint has been registered in interest of environment.

Finally, Additional Deputy Commissioner (G), Barnala requested the complainant to

submit statement in writing alongwith photos, video recording or any other evidence,

he possess for carrying out detailed investigation of the matter. However, the

complainant didn’t provide any evidence with his statement. Additional Deputy

Commissioner (G) thanked all present in the hearing.

-Sd- -Sd- -sd

AEE, PPCB, EE, PPCB, ADC (G), Barnala
RO, Sangrur RO, Sangrur

C,

-: 2 flOU1
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Emoil: cach.hinduston@gmail.com

Campaign Against Corruption Ilindustan (Regd.)
Urthr To, NR SSfl23813 ACT. X .

V NATIONAL GENERAL
SECRETARY

LETTER REGARDING TO PETITION

No. 2 /CACH-202 3 Date: O408-2O23

iinbV’ Chairperson,

National Green Tribun 2

ii-’c House, Copernicus Marg,

DoIhi 10 001

Subject: lOL Chemicals and Pharmaceuticals Limited Factory VPO Fatehgarh ChhananNear Village
[)hjula, Mansa Road District Barnala Regarding the damage done to the environment ii human lives
by the release of chemical water into the drain md the toxic gas fumes.

Pn•’’ Sir,

I request Jjg’ir Singh Sb Late. Nachhatar Singh (Adhar No. 3492 1587 5516) is a resident
ci ViliI2C Aspal Kalan, ‘hsl Dhanaula, District l3arna;a. I am the General Sccrntary of Punjab of Cacn
(Regd) India. Sir, OL h’icals and Phirm iceuticals I td. factory Fatehgarh ChhananNear Village
Dhaula which is located on Fatehgarh Channan Lnk Road from Mansa Barnala Road. The various

c ‘ ‘i’g spread by the tactory have marie life difticult for the peocir’ of dozens of surrounding
vIlages. ihe foho king are the problems nd details of puliulion caused by the above factory:

1, IOL co‘caIs and Pha nacean 0 tj Factory fatengarh Chhannan near Village Dhaula,
Mansa Barnala Road to Fntehgarh Chhanhan Road is located ‘c’,t 4 kms above Dha,ia. The town
is at a distance of 2 km, Hani town at a distance of 2 km and Dlcarc,,ula Khurd at a distance

km and Koth Chuncha Khurd nd Aspal Kalan at a dv,tcnc t ci 12 km.
2. There is a 1 co for torcng rain water near the said factory. Water is stored in this drain on rnn/

$ay. Which farmers coed when needed. But now OL Chemicals and Pharmaceuticals Limited
1 rt a . fatehgarh Chhannarcear Oharila is dischargrnr chemical laden cvat ‘r into the drain
wthout any treit’ ant. ilowever, as per the gurdehnns of the Honble High Court, chemically
contaminated ‘n r cnnnt be en :sed in the onen, But hc factory is defying the orders of the

I.. nble Hi2n Car

10’ said factory is also drscna in toxic water containing clencrils through underground bore.
ue to which the irrrk.ng wac’r of village Dhaula and Fatehgarh Chh;rnrra is not potable.

irly the water of tuonwells in rite fields has also been polluted by the pollution of the said

(-
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factory. Sometmi > poisonous black water starts coming out of farmers farm mewrs. The water
which causes damage to the crops. If the larmurs forcibly apply water oniy to the vegetables
then the vegetables become posonous. If a Farmer raises his voice regarding this problem, he is
not heard anywhere.

4. (h’rnr at water as well as air pollution is being spread by the said factory owner. From the
chimneys of lOL Chemicals Factory Fatehgarh Chbanna-near Dhaula, the sirolrr of toxic gases is
constantly covering the village? I Uhaula and other villages like a white sheet. With this millions
of lives of human beings and animals have been devouecl by death. Hundreds of people in
village Dhaula have succumbed to a, tubei culosis, skin c’s and other serious illnesses
due to pollution from 1OL Chemicals Factory Fatehgarh Chhannan.j Dhaula. La numcally
weak POOPIC ainnot even leave the village, With the pollution of the factory, not only the crops
are detci or ating but also millions of animals are dying.

5. lii’ miscellaneous n’aicral emanating from the factory is spreading pollution en the surrounding
vilages. The toxic gas emitted from he factory harms the eyes of rho people and blackens the
lathes worn for i0g. Pollution Ii am the factory has made lite miserable for the people here.

6. 1 have repeatedly ippeoach’d the Punjab Oovernmeret, Punjab Pollution Control Board and the
Civil Administration Barirrala through the media r r’gardrrg lice pollution of the said 10
Chnrncals and Pharma cc cats Limited. But no caning has been held anywhere. Because the
owner of the .1 tory has naliti al effiliation.As a result Punj ib Pollutirin Control Board and Civil
/\dminstr. Inn Barnala do not take ny action

7. When th Punjab Pollution Control Board team from Patiala comes to iicv’ctigatn the pollution
being spread by the caid factory, the investigation team working inside the factory or the factory
owrer gives a written •,r,trn?nt to the people that thai is no poilurion from some of their
sip anrers, The control hoard team should come to the villages and collect data from the
general public. But this does not happen The certificates issued by the factory owner to the
people and panchayets for non pollution are all false. This is the subect of an investigation.
The Punjab State Pollution Control Board does riot take Jfl atcorr as the factory owner has
political affiliation. I he factory owner, due to iris political affiliatun, writes to the village
panchavats about ror’pollution. This shoul be investigated by the Central Pollution Control
Board, Government of lndi,j,

9. Collation data from toe onirnion people of village Plaula and ;urrounding villages should be
collected In1 ‘a ‘nciing your team.

10, The wdi of th ,.,id factury is storied with Trident Factory Dhaula. 0 8th February 2022, case
n’ 682/19, it has been in”i S crore rupees by the Hor bIn Court NOT Delhi for pollutcng the
‘avironment. The OL chemical t.ictury ;s also a corn lir. Because both of them are close to
each other. Lu the said factory should be fined and legal ,ccton should be taken for polluting the
en’ii C mnt

Therefore, we recest you to tasn apprcljrcrte action on the pollution being spread by
the 01 Chemcals aid Pharmaceuticals Li cited factory by nirC)vni this P11 keeping in view the
inhlem. .1 the general public. If the pollution of the factory is not stopped then the day is not
I svh’n me neopie of the village Ii die. We request you to take air and water samples at the

‘F
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tactory as soon as possible. Action hould be taken to stop the water containing chemicals in the
dram.The matter should be thoroughly investigated and a case should be registered against the
fat tOry owner for endangering the lives of the people legally. At the same time action should be
taken under Pollution Act and Environmental Protection Act. I would be very grateful to you.
Note: This pphcation is accompanied by videos and photographs of the chemical water being
discharged into the drain by the factory.

Yours sincerel’,,

Copy To: Hon’ble Chairman, PPCB, iagsir Singh S/u Late. Nachhatar Singh

General Secretaiy CACH (REGD.)

Vpo Aspal Kalan, Dist: Barnala

Email, cachhindustan@gmaikcom

Mo: 91257OOO66
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English Translated copy of statement given by iagsir Singh

Stated that am Jagsir Singh Sb Sh. Nachhatar Singh is a resident of Aspal IKalan, Tehsil
Dhanula, District Barnala (Mobile No. 91257-00066) and I am the State General Secretary of
Campaign Against CorrUption Hindustan.

That I have filed a PIL dated 04.08.2023 bearing no. 29/CACH-2023 with Honble Chairperson
National Green Tribunal New Delhi against CL Chemical & Pharmaceuticals Ltd, Fatehgarh
Channa, District Barnala. In connection to NGT CA no. 39 of 2024, I was asked to appear for
personal hearing before Deputy Commissioner Barnala vide letter No. 2310/LFA on 18.06.2024
at 11:00 AM.

In regard to above said letter, I along with other office-hearers of my organization have
appeared on 18.06.2024 at the Hon’hle Deputy Commissioners office, Barnala, for hearing.
However due to unavailablility of Deputy Commissioner Barnaia, my petition by the Additional
Deputy Commissioner (General) Barnala Mrs. Anuprita Johal. She didn’t allow any other office
bearer of our organization to enter her office.

That when I reached the office of Additional Deputy Commissioner (General), Barnala Smt.
Anuprita Johal for the hearing, the Punjab Pollution Control Board team was already present
there. I presented my case factually before the hearing officer. But it was clear from their
attitude that they are in forgiving mood about M/s CL Chemicals and Pharmaceuticals Ltd.
concession of District Bamala.

That I was told by the team of the Punjab Pollution Control Board during the hearing that
sampling of concernerl area around M/s CL Chemicals and Pharmaceuticals Ltd. has been
carried out. But I objected that the sampling was done in my absence, and I don’t have any
confidence in it.

That I also offered to the hearing officer and the Punjab Pollution Control Board team that a
new borwell be made near the closed tube well in the near by area of M/s (DL Chemicals and
Pharmaceuticals Ltd., Barnala and ground water sampling from different aquifer be done in my
presence. Expenditure to he incurred in digging the borewell shall he borne by him. But they
ignored my offer. still stand by my offer. Please bore and sampling at my expense from nearby
area of IOL Chemicals and Pharmaceuticals Ltd. district Barnala shall he done so that reveal
pollution by the industry and offering relief from polluted water to people of area concerned.

Ehat Madam Anuprita Johal, ADC (C) put a lot of pressure on me to withdraw the appiicann
and also threatened to file a police report in case of not withdrawing the complaint. In this
regard, I am making a separate complaint to the Chief Justice of the Punjab and Haryana High
Court, the Chief Secretary to the Government of Punjab and the Minmstry of Home Affairs,
Government Of Ponjab and the Government of India through an affidavit.

I have com to you today and given a wr ;tten statement regarding my application on which
legal action should he taken. Date 18.06.2024

iTh.
iags ir Sligh

General Secretary (CH) Purijab
Mob. No, 91 257-000(36
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Annexure-l

LiFE
E

PUNJAB POLLUTION CONTROL BOARD rrr’t

PPCB/R0/SGR/No. Dated:

Registered
To

Sh. Jagsir Singh s/c Sh. Nachhatar Singh,

General Secretary CACH (Reg.),

Village Aspal Kalan, Distt. Barnala

Email: ::h hiedLIstan@inail. om

Mobile no. 91257-00066

Subject: Regarding the damage done to the environment and human lives by the
release of chemical water into the drain and the toxic gas fumes by M/s
(CL Chemical & Pharmaceuticals Ltd., Village Fatehgarh Channa, District
Barnala.

Reference: In continuation of Hon’ble NGT CA No. 39 of 2024 titles as Jagsir Singh Vs
State of Punjab & Ors and vide letter no. 2310/LFA dated 13.06.2024
issued from Office of Deputy Commissioner, Barnala.

In reference to sUbject cited matter it is intimated that you were given an
opportunity of personal hearing before ADC (G), Barnala on 18.06.2024. During conduct
of personal, the applicant was requested to submit photos, video recording or any other
evidence, he possess for carrying out detailed investigation of the matter. However, the
applicant didn’t submit the same.

It is therefore again requested to submit photos, video recording or any
other evidence, in reference to subject cited complaint, within 07 days, in the office of
undersigned so as to carry out detailed investigation in the matter.

-sd

Environmental Engineer

Endst. No 3366-67 Date 19.06.2024

A copy of above is forwarded to following for information and further necessary action:

1. Hon’ble Deputy Commissioner, Barnala

2. Hon’ble Additional District Magistrate, Barnala

-sd

Environmental Engineer

Ks( 4”i)
I

ei0n Oifc, Snrur
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(NJAH POLLUTION CONTROL IIOABI)
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rnaIa
(LFA Branch)

Neh.Site:www.barnala.govjn Email : lfadcbnl@grnail.com

No

To

1. Sh. J.P. Meena, Sc. ‘D’,

Central Pollution Control Board,

0/F of Regional Directorate,

2nd floor, Sector 49-C, Chandigarh 160047.

2. Er. Guneet Sethi,

Environmental Engineer, PPCB,

RD Sangrur.

3. Er. Rohit Singla,

Environmental Engineer, PPCB,

RO Patiala.

4. Er. Surinderjeet Singh,

Assistant Environmental Engineer, PPCB,

RD Patiala.

5. Sh. Charan Singh,

ASO, Water Lab, PPCB,

Head Office, Patiala.

Dated

Subject:- In reference to Hon’ble NGT order dated 01.05.2024 in O.A. No. 39/2024 titled as

Jagsir Singh Vs State of Punjab Ors - reg. (M/s IOL Chemicals and Pharmaceuticals

Limited, V.P.O Fatehgarh Channa, Mansa Road, Barnala).

Reference:- CPCB letter no. 229/2022 dated 14.05.2024 and PPCB letter no. 831-35 dated

06/OG/2024.

it is intimated that Sh. iagsir Singh s/o Sh. Nachhatar Singh complainant in the matter

wis given an opportunity to personal hearing before ADC (G) on 18.06.2024. He alleged that the

industry is polluting ground water apart from other contentions made during the hearing. However,

no evidence has been submitted by the complainant to support his claim.

The subject cited industry, nearby drain and all villages as mentioned in the complaint have already

been moriitord by joint tearri on 12.06.24 but to strengthen monitoring and identify source of

contamination, if any, ground water samples from remaining villages within 05 km radius of the

industry be collected and analyzed.

In this regard, a visit of joint committee is scheduled on 09.07.24 (10:30 am). The

committee members are requested to make necessary arrangements for carrying out inspection at

site.
.

Deput Commissioner

tarnaJa,/,/

Eiidst.
Date..4LZ/?97

A copy of above is forwarded to the followings for information:

1. Member Secretary, Punjab Pollution Control Board, Head Office, Patiala.

2. Regional Director, Central lollution Control Board, 0/F of Regional Directorate, 2nd

floor, Sector 49-C, Chandigarh 160047

3. AddI. Deputy Commissioner (G), Barnala.

/2 Deputy Comrnissioner

Y darnaia

Annexure-j

Date

onai I’’-’’
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Office Dispatch No.: ?P-1P f1’5
To

VARINO,VR GUPTA

85, INDUSTRIAL AREA-A
BARNALA, I3ARNALA - 141003

Date: 21 !( 2,22

Rpplication No.:

‘‘ of Is,ue:

ta of Expiry:

Certificate Type:

Cerliticale No:

2. Particu1rs of the Industry:

Name & Designation of the
Applicant:

ame of Business Entity

me of the ProjectiUnit:

Address of ProjectJUnit:

Capital Investmeni of the
lndustrj(in lakhs):

Category of lndusi’ Red

Type of Industry:

‘Voale of the Industry:

‘)fice District: Sangrur

flseflt Fee Details:

Subject:- Grant Varied ‘Consent to Operate’ an Outlet uls 25/26 of’
974 for discharge of Effluent.

Vith reference to your application for obtaining Varied ‘Consent to Open
if Water (Prevention & Control of Pollution) Act,1974, you are, here
dschare of the effluent(s) arising out of your premises subject to t
Certificate.

I’Jater (Prevention & Control of Pollution) Act,

ite’ an outlet for discharge of the effluent u/s 25/26
by, authorized to operate an industrial unit for
e Terms and Conditions as mentioned in this

I. P:utcrs of Consent to Operate under Water Act,1974 grared to the Industry:

IN 1805584293 -

- V __
—-_________

Varied

__

CTOA/VariedIPBIPISGR/20231230421 1563

_______

— —

Varirider Gupta , (Director)

IOL CHEMICALS AND PHARMACELfTICALS LIMITED

IOL CHEMICALS AND PHARMACEIIrICALS LIMITED V

V

Fatehgarh Channa Rdad, HaiayBnaIa , Barnala

131560

VVV

V.VV

JV
V V V

:1058 .. Pharmaceuticals

Large - > Rs. 50 Crore

Rs. 21,60,000/- vide UTR no. PUNB123293668208 dated 20/10/2023 under the Watoi
Act, 1974 and Rs. Rs. 21,60,000/- ve UTR no, PUNBH23293668204 dated

V 20/10/2023 under the Air Act, 1981 4 Rs. 1,44,000/- deposited vide UTR no.
PUNBH23306831910 dated 02/11/2023 in PBIP account against the value of gross
fixed assets of RS.V 1315.60 crore.

RaN Mat ic.L (Nane with As per Application Form

i “est Punab - Business First Page I o 8
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•

quantity per day):

Products (Name with quantity Acetic Anhydrice @100 Metric Tonnes/Day Acety Chloride @32’ :iric Tonnes/Day iso
per day): BuyI Benzene @6OMetric TonneslDay MIBT @l0Metric Tonnes/[:ey Propy Acetate

I @0Metrc Tonhs/Day Pharmaceutical Intermediates @1 .5Metric Tonnes/Day Active
Pharmaceutica Ingredients @112.2Metric Tonnes/Day Ethy Acetate 350Metric
Tonnes/Day Mono Chloro Acetic Acid @40Metrit; Tonnes/Day Ope ‘tic.n of
Co-Generation Plant of capadty 17 MW

By Products, if any (Name Potassium Metliyl Sulphate @2.3472Metric Tonnes/Day Green Ac:d @l55Metric
with quantity per day): Tonnes/Day Sciiium Sulphate 1.74Metric Tonnes/Day HHC @l0Metric Tonnes/Day

Ammonium Sulbhate @0.3l5Metric Tonnes/Day Poly Aluminium Chloride @l24Metric
Tonnes/Day Passium Carbonate @5.OMetric Tonnes/Day Potassium Chloride
@1.8MetricTo4nes/Day Dilute Ester @2.lMetric Tonnes/Day Hyctr’x.hloric Acid
@l4Metric TonpesfDay

DetaiLs of the machinery and As per applicatibn form.
processes: J
Details of Effluent Treatment Low TDS efflueht @ 689 KLD - Effluent treatment plant (ETP) & DAF of capacity 1
Plant: MLD, followed y 2 stage Reverse Osmosis (RO) system of capacity ‘0 KLD. High

TDS effluent @f145 KLD (process + RO reject) - MEE of capacity 200 KLD & 01 no.
MVR of capacitk 200 KLD. Domestic Effluent @70.0 KLD - Sewane Treatment Plant

I (STP) of cap4y 75 KLD .

- .••——-•--••- -- “_•••_•__•_7____

Mode of disposal of Effluent: Treated Low TS trade Effluent @689 KLD - Reused back into process and cooling
towers as mak-up water, after RO system. Treated High TDS Effluent

- @1 5 KLD -

Reused back into the process & cooling towers as make up water, after MEE& MVR.
Domestic Efflunt @70 KLD - on to land for Plantation in 38.05 Acres within the
premises of theunit, after treatment in STP.

-.-4—.•. -••-•- •.

Standard to be achieved As prescribed the CPCB/MoEF&CC/PPCB, from time to time.
under Water(Prevention &
Control of Pollution) Act,
1974:

:‘

Environmerita Engineor (PBIP)
for & on behalf of
Chief Environment& .ngineor (PBP)

invest Ptrniah - Business First Page 2 of 8
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.ildSt. No. Dated:

A copy of the above is forwarded to the following for information and necessary action please:

1. Senior Environmental Engineer, Zonal Office-2, Patiala.

1 Environmental Engineer, Regional Office, Sangrur.

Environmental Engineer (PSIP)
for&on behalf of
Chief Environmental Engineer (PBIP)

;vst Punjb - Busmess First Page 3 ot B
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GENERAL CONDITiONS

1. This consent is not valid for getting pover load from the Punjab State Power Corporation Limited or for
qetdng loan from the financial institutions.

2. The industry shall apply for renewaI!furthr extension in validity of consent atleast two months before ex
of the consent.

3. The industry shall ensure that the efflunt discharging through the authorized outlet shaH confirm to th
prescribed standards as applicable from tinie to time.

4. The indListry shall plant minimum of threesuitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

5. The achievement of the adequacy nd efficiency of the effluent treatment plnnffpofludon control
devices/recirculation system installed shlI be the entire responsibility of the industry.

6. The industry shall ensure that the Hazarlous Wastes generated from the premises arc handled as per
provisions of the Hazardous Wastes(Managment, Handling and Trans boundary Movement) Rules, 2006
amended time to time without any advers effect on the environment, in any manner

7. The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record c
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collectior and testing fee with the Board as and when reoirecl.

S. The industry shall submit balance sheetof every financial year to the concerned Repional Office by OOh
June of every year

9. The industry shall submit a yeaily certificate to the effect that no addftion!up-gmdation!
modification/modernization has been carried out during the previous year otherwise the industry shall apply for
the varied consent.

10. During the period beginning from the date of issuance and the date of expiration of this (;OflSOi,

applicant shall not discharge floating solid or visible foam.

11. Any amendments/revisions made by th Board in the tolerance limits for discharges shall be applicahe t
the industry from the date of such amendments/revisions

‘12, The industry shall not change or alter the manufacturing process(es) so as to changi Je quality and/or
iuantity of the effluents generated without the written permission of the Board.

13. Any upset conditions in the planplantsof the factory, which is likely to result in incmased effluent arid/ci’
result in violation of the standards lay down by the Board shall be reported to [he Environmental
Engineer,Punjab Pollution Control Board of oncerned Regional Office immediately failing which any stoppuc
and upset conditions that come to the notic of the Board/its officers, will be deemed to be intentional VICIC

of the conditions of consent.

14. The industry shall provide terminal ninhole(s) at the end of each collection system and a manhole
upstream of final outlet (s) out of the pre’nises of the industry for measurement of flow and tor tokng
Samples.

15. The industry shall for the purpose of mesuring and recording the quantity of water consumed end effluent
discharged, affix meters of such standards and at such places as approved by flie Environmental
Engineer,Punjah Pollution Control Board of the concerned Regional Office.

16, The industry shall maintain record regaring the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatmeit and sludge generated from treatment so as to satisfy the Boa S

regarding regular and proper operation of pllution control equipment.

k-n,ô’t Ptnih .. l5usiriess First Page 4 of S
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17. The industry shall provide online monitoring equipment faT the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution ontrol devices installed, if applicable.

18. The pollution control devices shall be interlocked with th manufacturing process of the industry.

19. The authorized outlet and mode of disposal shall not be chaqed without the prior written permission of the
Board

U. The industry shall comply with the conditions imposed y the SEIAA I MOEF in the environmental
olearance granted to it as required under EIA notification daed14/9IO6, if applicable.

The industry shall obtain and submit Insurance cover as reqUired under the Public Liability Insurance Act,
s9i

22. The industry shall not use any unauthorized out-let(s) for icharging effluents from its premises. All
unauthorized outlets, if any, shall be connected to the authorizedoutlet within one month from the date of issue
of this consent.

23, The industry shall make necessary arrangements for the nitoring of effluent being discharged by the
industry and stall monitor its effluents:

(i) Once in Year for Small Scale Industries

(ii) Four in a Year for Large/Medium Scale Industries

(iii) The industry will submit monthly reading! data of theseparate energy nieter installed for
running of effluent treatment plant/re-circulation systemto the concerned Regional Office of
the Board by the 5th of the following month

24. The industry shall provide electromagnetic flow meters at lthe source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain thb record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the folloving month.

25. The Board reserves the right to revoke this consent at any tirqe in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974 as
:rnended from time to time.

3. 1 he issuance of this consent does not convey any propey ght in either real or personal property, or any
riusive privileges, nor does it authorize any injury to private picperty or any invasion of personal righrs, nor

niringement of Central, State or Local Laws or Regulations.

27. The consent does not authorize or approve the constructin of any physical structLlr,es or facilities for
undertaking of any work in any natural watercourse

28. Nothing in this consent shall be deemed to neither preclude tLe institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected under
this or any othnr Act.

29. The industry shall make necessary and adequate arrangemets to hold back the effluent in case of failure
of septic tank,

I no diversion or bye pass of any discharge from facilities utiLized by the applicant to maintain compliance
the terms and conditions of this consent is prohibited excep.

(i) Where unavoidable to prevent loss of life or some prperty damage or

(ii) Where excessive storm drainage or run off wo4i damage facilities necessary for
compliance with terms and conditions of this consent. The applicant shall immediately notify
the consent issuing authority in writing of each such divrsion or bye-pass.

31. The industry shall ensure that no water pollution problem is crated in the area due to discharge of effluents
from its industrial premises

est Punjab - Business First Page 5 of 8
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32. The industry shall comply with the cod of practice as notified by the Government] Board for thr. type c
indu;tries where the siting guidelines! codel of practice have been notified

pollutant removed from or resulting from treatment or ccritvol o
a manner to prevent any pollutants from such materials from

34. The industry shall re-circulate the entir
extent the treated effluent in processes I

35. The industry shall make necessary and adequate arrangements to hold back the effluent in case of faih
of re-circulation system! effluent treatment ilant.

36. The industry shall make proper disposaIof the effluent so as to ensure that no stagnaUcn occurs inside ard
outside the industrial premises during rainy eason and no demand period

37. Where excessive storm water drainageor run off, would damage facilities necessary for compiienc with
terms and conditions of this consent, the pplicant shall immediately notify the consen: issuing authority in
writing of each such diversion or bye-pas

38. The industry shall submit a detailed plaq showing therein the distribution system for cciiveying waste-wat r
for application on land for irrigation along with the crop pattern for the year.

39. The industry shall ensure that the efflueit discharged by it is toxicity free

40. The industry shall not irrigate the vegetble crops with the treated effluents which arc u;ed/ consurneri
raw

41. Drains causing oil & grease contaminatn shall will be segregated. Oil & grease trap shah be pro\’ided tc
recover oil & grease from the effluent.

number of piezometer wells in consultation with the concerned
he impact on the Ground Water Quantity due to the industla
mitted to the Environmental Engineer of the ccncerned Reqion

43. The industry shall ensure that its produqion capacity & quantity of trade effluent do nc exceed the quanr
mentioned in the consent and shall not carr out any expansion without the prior permiscn/NOC of the Bord

33. Solids, sludge, filter backwash or othei
waste waters shall be disposed off .in suc
entering into natural water.

cooling water and shall also re-circulate/reuse to the maxims

42. The industry shall establish sufficient
fegionaI Office, of the Board to monitor
operations, and the monitoring shall be sut
Office by the 5th of every month.

/
/

/

Environmental Engin’er (PSIP)
for & on behu 1101
Chief Environment& Engineer (PB!F.

2ge 6 ‘i Inv’st Puniab - Business First
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B. SPECIAL CON DITONS

1. The industry shall not increase the production capacity beyond the quantities mentioned in this consent
itter, without prior varied Consent to Operate of the Board.

2. The industry shall comply with all the stipulations & condii5ons of Environment Clearance obtained by
it for expansion of the unit from MoEE&CC.

3. The industry shall submit six-monthly compliance report of the conditions of the Environmental
Clearance to the Board in Regional office, Sangrur.

4. The industry shall obtain varied Consent to Operate under the Water (Prevention & Control of
Pollution) Act 1974 & Air (Prevention & Control of Pollution Act 1981, before making the unit
operational at full capacity for production of all the products as mentioned in the Environmental
Clearance! NOC issued to it by the MoEF&CC/Board.

5. The industry shall be liable to obtain environmental clearanDe as required under the EIA notification
dated 14/9!2006, in case of increase in the production capacity or addition of any product(s).

6. The industry shall apply for fresh NOC of the Board, if it changes any of its products/process(s) and
also will obtain varied consent to operate under the Water (Prevention & Control of Pollution) Act 1 971
& Air (Prevention & Control of Pollution) Act 1981, from theBoard.

7. The industry shall keep the adequate green area as mentioned in the Environment Clearance obtained
by t ibr expansion project, at all times.

3. The mdustrv shall comply with the zoning guidelines of the Master Plan of Bamala, as and when the
same is notified by the Department of Town & Country Planning.

9. The industry shall maintain lJroler daily record w.r.t. usageof fresh water used in process vis-â—vis
trade effluent generated from different streams, effluent treatea thorough DAF. treated effluent being
resued, etc., at all times and shall submit a copy of the same in Regional Office, Sangnir on 5th of every
month.

10. The adequacy and efficacy of the ETP. STP, MEE. MVR & RO is the entire responsibility ofthe
industry.

11. The industry shall regularly operate and maintain its ETP, TP. MEE, MVR & RO system and ensure
that the treated sewage conforms to the effluent standards prescribed by the Board / Ministry of
linvironment and Forests & Climate Change, for such discharges.

12. The industry shall not use any unauthorised mode for disposal of effluent, in any case.

13. The promoter shall not discharge its effluent into any drainlchoe/nallah/rivulet/river etc., under any
circumstances.

14. The industry shall ensure that no treated! untreated effluent is discharged anywhere outside its
remises. in any case.

1 5. The industry shall adopt Zero Liquid Discharge (ZLD) system, at all times and shall reuse the entire
treated trade effluent back into the process & as cooling towermake-up.

16. The industry shall treat the domestic effluent to be generated from the unit in an STP. Treated
domestic effluent shall be reused for plantation of green area within the premises only.

17. The industry shall keep the plantation area in conditions, at all times. Also, the industiy shall provide
proper distribution network of pipelines for proper discharge oif effluent into the green area, at all times,

IS. The indestry shall comply with the provisions of the ManuFacturing, Storage and Import of Hazardous
Chemical Rules, 1989.

19. The industry shall comply with the provision of the 1-lazardous Waste Management Rules 2016.

?fl. The industry shall comply with the guidelines! orders! standards as prescribed by
MoEF&CC/CPCB/PPCB, from time to time.

21. The industry shall ensure that no nuisance is created in the uea due to its operations and no public
compliant(s) is(arc) received.

Invest Punjab - Busiess First PacJO 7 of 8
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industry under the Water Act, 1974 videno. CTOW/Varied!BAR/2023/ 19207139 dateT)/O5.2u
which are valid upto 31 .03.2024.

23. The industry shall obtain permission from the concerned Departments and shall coroply with the
conditions of relevant permissions obtained by it from other related Departments (if itiy).

24. The consent is being issued to the industry based upon the documents! information submitted by it
alongwith the online application form. The Board would be at liberty to take penal action against the
madustry/project proponent and its responsible! concerned person(s) in case inforniation’docoment is
detected as incorrect/false/misleading atny point of time, without ally opportunity oC1ersonal Hearing.

25. In case the industry fails to comply ‘ith the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act. 198 I , Environment (Protection) Act,
1986 and/or any other environmental law applicable to the project and Rules, Circulars & Directions
issued by the Board from time to time, action as deemed fit shall be taken against the industry.

;:

i...’

I;

L’j

“ rf’.;

J

Environmental Engineer (P8(P)
for & on behalf of
Chief Environmentai Engineer (PSIP)

Invf Piinih - Rusiness First Page 8 of 3
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VARINDR GUPTA

85, iNDUSTRIAL AREA-A

BARNALA, BARNALA - 141003

Subject:- Grant Varied ‘Consent to Operate’ uls 21 of Air (Prevntion & Control of Pollution) Act, 1981 for
discharge of emissions arising out of premises.

With reference to your application for inng Varied ‘Consent to Operate u/s 21 of Air (Prevention & Control of
= oltion) Act,1981, you are, hereby, authorized to operate an industria unit for discharge of the emission(s) arising out

ycur premises subject to the Terms and Conditions as mentioned in this Certificate.

,

____

I

Offce Dispatch No,: 74,
1P. 1PC13) s2_

Annexure-M

Date:

articuiars of Cosont to Operate under Air Act,1981 granted to’the Industry:

PIN

Application No.:

Date of Issue:

Date of Expiry:

Certificate Type:

ertiticate No:

1805584293

2304211563

23-Nov-2023

31-Mar2027

— _1_.
,, :-i’ -

• _iL____

Varied

CTOAIVaried/PBI P/SGR120231230421

Varinder Gupta, (Direôtor)

. ‘articuIars of the Industry:

Name & Designation of the
Applicant:

—

.“:‘ ‘

563

Name of the Project/Unit:

Address of Project/Unit:

Capital Investment of the
ndustry(in Iakhs):

------ ------ —- --—--—--•----—— -

Name of Business Entity - IOL CHEMICALS AND PHARMACEUJICALS LIMITED -

IOL Chemicals and Pharmaceuticals L[miteJ’’ - -

- VPO Fatehgarh Channa, Mansa Road Handiaya , Barnala , Barnala

131560

Red

1058 - Pharmaceuticals

Large - > Rs. 50 Crore

Sang rur

uegory of Industry:

lype of Industry:

Scale of the Industry:

Office District:

Consent Fee Details: -

-iw Materials (Name .with

— —

Rs. 21,60,000/- vide UTR no. PUNBH
- Act, 1974 and Rs. Rs. 21,60,000/- vid
20/10/2023 under the Air Act1 1981 &
PUNBI-123306831910 dated 02111/202

- fixed assets of Rs. 1315.60 crore.
,-zflr’-. Z!.AflS

--,-- -

3293668208 dated 20/10/2023 under the Water
UTR no. PUNBH23293668204 dated
s. 1-,44,QOOI- deposited vide UTR no.
in PBIPaócount against the value of gross

As per Application Form * - - - -

;rNest Punjab - Business First

-

. .- - : ‘-- —

--

Page 1 of 9

57



quantfty per day):

Products (Name with quantity Acetic Anhydrie 100 MetricTonnes/DayAcetyl Chloride @32MctricTonnes!Day iso

per day): Buyl Benzene 60MetricTonnes/Day MIBT 10MetricTonnes/Ony Propyl Acetate

@OMetric Toniies/Day Pharmaceutical Intermediates i .SMetric TonnesJDay Active

Pharmaceutical Ingredients 1 12.2Metric Tonnes/Day Ethyl Acetate @35OMetrc
Tonnes/Day Mno Chloro Acetic Acid @4oMetric Tonnes/Day Operation of

Co-generation Elant of capacity 17 MW

By Products, if any (Name Potassium Methyl Sulphate @2.3472Metric Tonnes/Day Green Acid @155Metc

with quantity per day): Tonnes/Day Sdium Sulphate @1.74Metric Tonnes/Day HHC @lOMetric Tonnes/Day
Ammonium Suihate @0.3l5Metric Tonnes/Day Poly Aluminium Chloride @124Metnc
Tonnes/Day Ptassium Carbonate @5.OMetric Tonnes!Day Potasum Chloride

@1 .8Metric ToinneslDay Dilute Ester @2.lMetric Tonnes/Day HyJrochloric Acid

@l4Metric Tonnes/Day

Details of the machinejy and As per applicatfon form.

processes:

Sources of emissions and Boiler of capacity 55 TPH - SPM Boiler of capacity 80 TPH - 5PM Boiler of capacity 32

type of pollutants: TPH - SPM Boier of capacity 14 TPH - SPM 02 no. Thermic Fluid Heater of capacity

1500000 KCal/-Iour - SPM, SOx. NOx 01 no. Ketene Furnace of capacity 4000000

KCaI/Hour - SPM, SOx, NOx. 07 no. Thermic Fluid Heater of capacity 200000

KCaI/Hour each - SPM, SOx, NOx. 01 no. incinerator of capacity 200 kg!hoi.’r - 8PM.

SOx, NOx MonoChloro Acetic Acid and Acetyl Chloride line- Acid Mist Intermediate

Product line I Acid Mist Intermediate Product line 2 - Acid Mist Intermediate Produci

line 3 - Acid Mit Active Pharmaceutical Ingredient line 1 - Acid Mist Active

Pharmaceutica Ingredient line 2 - Acid Mist Active Pharmaceutical Ingredient line 3 -

Acid Mist Active Pharmaceutical Ingredient line 4 - Acid Mist 02 no, DC- sets of capacity

1000 [(VA each, 01 no. DG set of capacity 625 [(VA & 01 no. DO sets of capacity 2250

KVA-SPM,SQx,NOx

Mode of disposal of Boiler of capacty 55 TPH - stack of height 65rn AGL. Boiler of capacity 80 TPH - stack

emissions with stack height: of height 6Cm AGL. Boiler of capacity 32 TPI-l - stack of height 6Dm AGL Boiler of

capacity 14 TP-J - stack of height 52m AOL. 02 no. Thermic Fluid Heater of capacity

1500000 KCallHour- separate Stacks of height 28 in AGL, each. 01 no. Ketene

Furnace of capcity 4000000 KCal/Hour - Stack of height 50 m AOL. 07 no. Therrnic

Fluid Heater oficapacity 200000 KCaI/Hour each -Separate stacks of height 16 in AC

each. 01 no. incinerator of capacity 200 kg/hour - stack of height 30 rn AGL

MonoChloro Aqetic Acid and Acetyl Chloride line- Stack of height ‘lOin AGL lntermecmL
• Product line 1 -Stack of height 18m AOL Intermediate Product line 2 - Stack of heiDh

• 16m AGL lnteritnediate Product line 3 - Stack of height I 6m AOL Ac:tive Pharmaceutcal

Ingredient line - Stack of height 16rn AGL Active Pharmaceuticai Ingredient line 2 -

Stack of heighUi6m AGL Active Pharmaceutical Ingredient line 3 - Stack of height 18m

AOL Active Phrmaceutical lngredient line 4 - Stack of height 16m AGL 02 no. DG sets

of capacity 100 KVA each, 01 no. DG set of capacity 625 KVA & 01 no. DO sets of

capacity 2250 1VA - canopies alongwith Stack of height as per following formula: H =

h+0.2 (KVA)0. where h height of the building in meters where the generator set is

installed

Quantity of fuel required in : Boiler of capac.ty 55 TPH - Rice husk and Coal © 15 MT/hr Boiler of capacity 80 TFH -

TPD: Rice husk and Coal@ 21 MT/hr Boiler of capacity 32 TPH - Rice husk and Coal @ 6.’

MT/hr Boiler ofcapacity 14 TPH - Rice husk and Coal @ 3.75 MT/hr 02 no. Thern

Fluid Heater ocapacity 1500000 I<CaI/Hour - HSD@3600 ltr/day, each. 01 no. Ketene

Furnace of capcity 4000000 KCal/Hour- HHC/Diesel/PNG/Spent Gas @9600 ltr/day.

07 no. Thermic Fluid Heater of àapacity 200000 [(Cal/Hour each - HSD@720 Itr!day,

each 01 no. ininerator of capacity 200 kg/hour- HSD@1500 ltr/day. 02 no. DO sets of

capacity 1000 t(VA each - HSD@5000 ltr/day, each 01 no. DO set of capacity 625 [(VA -

I-ISD@3000 ltrrniay. 01 no. DG sets of capacity 2250 [(VA- HSD936D ltr/day

• Type of Air Pollution Control Boiler of capacty 55 TPH - Electrostatic Precipitator (ESP) as APCD. Boiler of capacity

Devices to be installed: 80 TPH - Electostatic Precipitator (ESP) as APCD. Boiler of capacity 32 TPH -

Electrostatic Pecipitator (ESP) as APCD. Boiler of capacity 14 TPH - Bag Filter HoLise

Piiniah,-Busjnss,Fjrst •‘••.--‘.‘
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as APCD. 01 no. incinerator of capaciti’ 200 kg/hour - Venturi scrubber followed by wet
scrubber as APCD. MonoChloro Acetk Acid and Acetyl Chloride line- Water Scrubber
as APCD Intermediate Product line I -Mater Scrubber as APCD Intermediate Product
line 2 - Water Scrubber as APCD lntethiediate Product line 3 - Water Scrubber as
APOD Active Pharmaceutical Ingredierit line I - Alkali scrubber as APCD Active
Pharmaceutical Ingredient line 2 - Alkai scrubber as APCD Active Pharmaceutical
Ingredient line 3 - Alkali scrubber as AI?CD Active Pharmaceutical Ingredient line 4 -

Water scrubber as APCD

As prescribed by the CPCB/MoEF&CQJPPCB, from time to time.

Environment I Engineer (PBIP)
for & on behalf of
Chief Environmental Engineer (P SIP)

iflvest Punjab - Business First Page 3 of 9
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Endst. No. Dated:

A copy of the above is foarded to the tbflowing for information and necessa action pease:

1. Senior Environmental Engineer, Zonal Office-2, Patiala.

2. Environmental Engineer, Regional Office Sangrur.

Environmental Engineer (P3IP)
for & on behalf of

I Chief Environmental Enciineer (PBP)

I
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A. GENERAL CONDITIONS

t The industry shall apply for consent of the Board as require under the provision of Water (PrevenUon &
Thntrol of Pollution) Act, 1974, Air (Prevention & Control of oliution) Act, 1981 & Authorization under
rLzardous and other Wastes (Management and TransboundarA Movement) Rules, 2016, two months before
ne commissioning of the industry.

2. The industry shall provide adequate arrangements for fightin the accidental leakages/ discharge of any air
pollutantlgas/Iiquids from the vessels, mechanical equipments tc. which are likely to cause environmental
pollution,

3. The Industry shall apply for further extension in the validity of Ithe CTE atleast two months before the expiry
of this GTE, if applicable.

. The industry shall comply with any other conditions laid dowi or directions issued by the Board under the
irovisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of
clktion) Act,1981 from time to time.

Ehe project has been approved by the Board from pollution angle and the industry shall obtain the approval
..if site from other concerned departments, if need he.

6. The industry shall get its building plans approved under th& provisions of section 3-A of Punjab Factory
Rules, 1952

7. The industry shall put up display board indicating the Environent data in the prescribed format at the main
entrance gate

3. The industry shall provide port-holes, platforms and/or othe necessary facilities as may be required for
aollecting samples of emissions from any chimney, flue or duet or any other outlets

Specifications of the port-holes shll be as under:

) The sampling ports shall be provided atleast 8 times chimneydiameter downstream and 2 times upstream
from the flow disturbance. For a rectangular cross section the equivalent diameter (Dc) shall be calculated
from the following equation to determine upstream, downstreanl distance:

De=2LW/(L+W)
Where L= length in mts, W= Wiclth in flits.

:i) The sampling port shall be 7 to 10 cm in diameter

9 The indLlstry shall discharge all gases through a stack of riinimurn height as specified in the following
andards laid down by the Board.

Stack height for boiler plants

I/o Boiler Steam Generating Capacity Stack Ijeights

1 Less than 2 ton/hr 9 meteis or 2.5 times the height of
neighboring building which ever is more

2 More than 2 ton/hr to 5 ton/hr 12 metrs

:3 More than 5 ton/hr to 10 ton/hr 15 meters

More than 10 ton/hr to 15 ton/hr 18 meters

More than 15 ton/hr to 20 ton/hr 21 meters

6 More than 20 ton/hr to 25 ton/hr 24 meters

Invest. Punjab - Business First Page 5 of 9
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7 More than 25 ton/hr to 30 ton/hr 27 meters

S More than 30 ton/hr 30 meters or using the formula
H = 14 QgO.Sor
H = 74 (Qp)0.24
Where Qg Quantity of S02 in Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all caes shall be 9.0 mtr. or as calculated from relevant formula
whichever is more.

(ii) For industrial furnaces and kilns, th criteria for selection of stack height WoUld be based on fc -

used for the corresponding steam geneTation.

(iii) Stack height for diesel generating sats:

Cooccity of dfsrgeneratlng set Heigh of to

0-50 KVA Height of the building ÷ 1.5 nit

50-100 KVA -do- ÷ 2.0 mt

100-150 KVA -do- ± 2.5 mt

150-200 KVA -do- + 3.0 mt

200-250 KVA -do- + 3.5 nit

250-300 KVA -do- + 3.5 mt

For higher KVA rating stack height H (itl meter) shall be worked out according to the formula:

H = h÷02 (KVA)0.5

where Ii = height of the building in meters where the generator set is installed.

10. The industry shall put up canopy on it DG sets and also provide stack of adequate height as per norm:.
prescribed by the Board and shall ensure te compliance of instructions issued by the Board vida office or.
no. Adrnin./SA-2/F.No.783!201 11448 dated 1.8/6/2010.

11 The industry shall provide flow meters t the source of water supply, at the outlet of eifluent weetment
and shall maintain the record of the daily reding and submit the same to the concerned Regional Office by
5th day of the following month.

12. The industry shall make necessary arrngernents for the monitoring of stack emissions and shall got its
emissions analyzed from lab approved I ajthorized by the Board:

(i) Once in Year for Small Scale lndustrie.

(ii) Twice/thrice/four time in a Year for Larte/Mediurn Scale Industries

13. The pollution control devices shall be :nterlocked with the manufacturing process ol the industry.

14. The Board reserves the right to revoke his ‘consent to establish’ (NOC) at any time, in case the nc.st

is found violating any of the conditions of this “consent to establish” and/or the provisions of Water (Preventisi.

& Control of Pollution) Act, 1974 and Air (Pevention & Control of Pollution) Act, 1981 as amended from time

to time

15. The industry shall plant minimum of thee suitable varieties of trees at the density of not less than 1000

trees per acre along the boundary of the iiidustrial premises.
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6. The issuance of this consent does not convey any property çight in either real or personal property, or any
:clusive privileges, nor does it authorize any injury to private property or any invasion of personal rights, nor

any infringement of Central, State or Local Laws or Regulationsi

17, The consent does not authorize or approve the constructibn of any physical structures or facilities for
undertaking of any work in any natural watercourse.

18. Nothing in this NOC shall be deemed to neither preclude th institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to whih the applicant is or may be subjected under

this or any other Act.

19. The diversion or bye pass of any discharge from facilities utized by the applicant to maintain compliance
vith the terms and conditions of this consent is prohibited excet:it.

Where unavoidable to prevent loss of life or some property dmage or

()VVhere excessive storm drainage or run off would damage fcilities necessary for compliance with terms
nd conditions of this consent. The applicant shall immediately nbtify the consent issuing authority in writing of
each such diversion or bye-pass.

20. The industry shall ensure that no water pollution problem is crbated in the area due to discharge of effluents
from its industrial premises.

21. The industry shell comply with the conditions imposed if ay by the SEJAAJMOEF in the Environmental
Clearance granted to it as required under EIA notification datel 14/9/06.

22. The industry shall earmark a land wIthin their premises fordisposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrargements for proper disposal of fuel ash in a

leutific manner and shall maintain proper record for the same if applicable.

The industry shall obtain and submit Insurance cover as equired under the Public Liability Insurance
ct, 1991.

24. The industry shall submit a site emergency plan approved b’ the Chief Inspector of Factories, Punjab as

applicable

25, The industry shall provide proper and adequate air pollution ntrol arrangements for control emission from
its coal/fuel handling area, if applicable.

26. The Industry shall comply with the code of practice as notifi4d by the Government / Board for the type of
ndustries where the siting guidelines / code of practice have ben notified

27 Solids, sludge, fllter backwash or other pollutant removed fom or resulting from treatment or control of
irt woters shall be disposed off in such a manner so as to prvent any pollutants from such materials from
ering into natural water

28. The industry shall submit a detailed plan showing therein,the iistribution system for conveying wastewaters
for application on land for irrigation along with the crop pattern to be adopted throughout the year

29. The industry shall not irrigate the vegetable crops with the trated effluents which are used! consumed as
raw.

30. The indust’ shall ensure that its production capacity & quanty of trade effluent do not exceed the quantity
mentioned in the NOC and shall not carry out any expansion withbut the prior permission/NOC of the Board..

3 . All amendments/revisions made by the Board in the emission1lstack height standards shall he applicable to
he industry from the date of such amendments/revisions.

.. The industry shall not cause any nuisance/traffic hazard in vi4inity of the area.

2. The industry shell maintain the following record to the satisfation of the Board :-

(I) Log books for running of air pollution control devices or pump!motors used for it.

(ii) Register showing the result of various tests conducted by th industry for monitoring of stack emissions
and ambient air.

hvest Punjab - Budness First Paqe of 9
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(ni) Register showing the stock of absorberts and other chemicals to be used for scrubbers.

34, The industry shall ensure that there wil[not be significant visible dust omissions beyond the property IinQ.

35. The industry shall establish sufficien number of piezometer wells in consultation with the concc:
Regional Office, of the Board to rnonitor the impact on the Ground Water Quantity due to the indus.
operations, if applicable.

36. The industry shall provide adequate an appropriate air pollution control devices to contain emissions irum
handling, transportation and processing of raw material & product of the industry

Environrnenta Engineer (PBIP)
for & on behalCof
Chief Environmental Engineer (PBlP

invest Pimiab Business First Pa90 8 of 9
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B. SPECIAL COND1T1ONS

1. The industry shall not increase the production capacity beyo4d the quantities mentioned in this consent
letter, without prior varied Consent to Operate of the Board.

2. The industry shall comply with all the stipulations & conditins of Environment Clearance obtained by
it for expansion of the unit from MoEE&CC.

3. The industry shall submit six-monthly compliance report of the conditions of the Environmental
Clearance to the l3oard in Regional office, Sangrur.

4. The industry shall obtain varied Consent to Operate under th Water (Prevention & Control of
Pollution) Act 1974 & Air (Prevention & Control of Pollution) lAct 1981, before making the unit
operational at full capacity for production of all the products asimentioned in the Environmental
Clearance! NOC issued to it by the MoEF&CC/Board.

5. The industry shall be liable to obtain environmental clearanc as required under the ETA notification
dated 14/9/2006, in case of increase in the production capacity Or addition of any product(s).

6. The industry shall apply for fresh NOC of the Board, if it changes any of its products/process(s) and
also will obtain varied consent to operate under the Water (Preention & Control of Pollution) Act 1974
LAir (Prevention & Control of Pollution) Act 1981, from the oard.

flic industry slall keep the adequate green area as mentioned in the Environment Clearance obtained
by it for expansion project, at all times.

8. The industry shall comply with the zoning guidelines of the l’1aster Plan of Barnala, as and when the
same is notified by the Department of Town & Country Planning.

9. The industry sliall make adequate arrangements for handling md disposal of boiler ash in
environmentally sound manner.

10, The entire responsibility of efficiency & efficacy of APCDsin the unit, shall be of the industry.

ii, The industry shall comply with the provisions of the Manufcturing, Storage and Import of Hazardous
Chemical Rules, 1989.

12. The industry shall comply with the provision of the Hazardus Waste Management Rules 2016.

13. The industry shall comply with the guidelines! orders! standrds as prescribed by
MoEF&CC/CPCI:3/PPCB, from time to tine.

14. The industry shall ensure that no nuisance is created in the aea due to its operations and no public
compliant(s) is(ire) received,

15. This consent is being issued to the industry in supersession tb the previous consent issued to the
industry under the Air Act, 1981 ‘ide no. CTOAJVaried/BAR!2b23/19212588 dated 19/05/2023. which
are valid upto 3 1.03.2024.

16. The industry shall obtain1ennission from the concerned Deartmcnts and shall comply with the
conditions of relevant permissions obtained by it from other reltted Departments (if any).

17. The consent is being issued to the industry based upon the dcuments/ information submitted by it
du:gwith the online application form. The Board would be at lierty to take penal action against the
mdustrylproject proponent and its responsible! concerned persoti(s) in case information/document is
detected as inconcct/false/misleading at any point of time, withut any opportunity of Personal Hearing.

18. In case the industry fails to comply with the provisions of th Water (Prevention & Control of
Pollution) Act, 1974, Air (Prevention & Control of Pollution) Aiit, 19S1, Environment (Protection) Act,
198o and/or any other environmental law applicable to the projet and Rules, Circulars & Directions
issued by the Board from time to time, action as deemed fit shall be taken against the industry.

nvfronrnentaI Engineer (PBIP)
for & on behalf of
thief Envfronmental Engineer (PBIP)
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()Dic’ Disnatch No.;t’NLt ( ‘ ç (.( Date:

To

dARINDER GUPIA

SE DUSTR1’U AREA-A. NEAR SUFF1AN CHCWK

ANA BARNAL-i41O03

Stc; Fesh Autnorizatior for operating a facility for collection, Generation, Storage,Transporation,

Ttrrnt Dn-prsai of Haaardous Wastes as per the Hazardous and Other Wastes (Management and

orV Wiovomentl Rules 2016.

ura VVpC Fataraai au;aMais Road Bamala is tereby granted an authorisazionn basea on the

risoction ‘anor: for Coil to neratici; Stoi aq. Traispoiatoçi, T; eatment. Disnosat. on the

c•.o (i:.idtefl .( -r a.Oai ria 14810

1. P.fOculars of Auth’ooanen granted to the Industry

1805584293

.4U2607873

‘ilL “ :SLlC ,ur—2024 -

-ce .f r

in No HWM/PBIP’Sangruri2O24/24GçO83

c-’ious Au:hoi zauon Date i0-Oct-2022

of sue:

!‘,‘IOLS ALliflol zation Date 31 _Mar_2024

F :or-1
V

1.., ate Yh-’

2 : rt :(nrs of the md’ stry

It e t3esigoaion 01 the arnder Gupta (Managing Director)
L uhi iql.

of Euse H: iv CL HEMC-.,LS AND PHARMACEUTICALS LIMITED

ot 1’e PrOICCLUO:. CL CHEMICALS AND PHARMACEUTICALS LIMITED

• .iress of ‘jecL’Uni VPO Fatengarh ChannaMansa Road. Barnala Barnala Barnala
V

onil c trio 1 3 560
-d

sjyLr aTh- V

C-a: -- i u I

Cv’:E o: •r:-usr,. 1058 — Phar:ra:euo ale

f the lLs:r’ Lar0e - R;. 50 Crore .

V tf0 D.trc:

,+ Pyk Eus’-ss H-ct Page 1 of 5
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3. Particulars of Wastes:

Category oi Hazardous

Waste .s per toe scneco Lii

and Ill of nese rules:

:tlS’jratin rrlode 1

r rocycling or
:Is.nin r co-processrrq

_____
________________

‘“uule 5.1-useu r spent oil 4.32 KL,

Schedulel 52-Wastes or residues contairng oil 1 T,

3; ieuule 20.3-DstUation residues 180 T,

Snedule1 28.1-Process Residue and wastes 209.52 T,

Schedulel 28.2-Spent catalyst 24 T,

‘)f 28.3-Spent carbon 54T,

Schedule 1 28.4-CF specification prooucts 60 T,

3clocule1 28.5-Date-expired products 60 T,

‘n.1C 25 u-Spent soiverr:s 480 T,

u.Ie1 33.1 -Empty carrelsicontainers’hners contaminated with nazardous chemicals

ates 547.44 1,
Sonedulel 33.2-Contaminated cotton rags or other cleanrng materials 30 T,

Schedule 1 35.3-Cnemical sludge from waste water treatment 420 T,

Schedulel 3o.2-Spent carbon or filter medium 1ST,

Schedulel 37.1-Sludge from wet scrubbers 7.5 T,

Sr.hedulel 37.2-Ash from incinerator and flue gas cleaning residue 360 T,

‘.;ili 37.3-Concentration or evaporation residues 2180 T,

CL11ton, Coliection, Storage Trqspottatiofl Reuse, Preprocessing Coprocessing,

L5sDosal, incinuration.

Environs Engineer (PBIP)
for & on behalf of

Chief Environmental Engineer (PBIP)

r \\:Ji \J1

0
CrC

U) r r

Page 2 of 5

4. The utno: sation is Subec1 to :nerai nnj sDecifrc conditions as appended with the Author7atIDn
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E.dst No.
Dated:

cop’ of the above is forvnrdod to the following or information and necessary action please:

Senior Envirornmiii Einer,Zonal Office-il, Patiala

2 Envimn:t: Engineer, Regiemal Office. Sangrur*

!nvest Prab - Business First

Environmeringineer (PBIP)
for & on t’ehalf of
Chief Environmental Engineer (PBIP)
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B. SPECIAL CONDITIONS

The industry shall not generate! store! collect! dispose any other category’ of hazardous waste from its

premise. except the category of hazardous waste(s) for which it has been granted this authorisation under

the HWM Rules, 2016.

The mdustrv shall install nnhne display hoard (digital type in aecordanee with the Boards letter no

17852-65 dated 14.08.2020 within one month (if not already provided) and submit compliance to the

Board within 7 days, thereafter.

3. The industry shall dispose of its hazardous wastes to the authorized Unit! recycler I pre-processor!

co-processor having valid Registration Certificate-curn-Pass Book from Punjab Pollution Control Board /

respective State Pollution Control Board and valid authorization of the State Board under the said Rules

and consents to operate.’ under the Water (Prevention & Control of Pollution) Act, 1974 & the Air

(Prevention & Control of Pollution) Act, 1981 and authorization under the Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016, under proper manifest and shall maintain

proper record in this regard, at all times

4. The industry shall store its hazardous wastes generated from different manufacturing activities!

otherwise, within its premises in an environmentally sound manner as per provisions of the Hazardous

and Other Wastes (Management and Transboundary Movement) Rules, 2016.

5 The industry shall ensure regular lifting of hazardous waste and also ensure that the quantity of

hazardous waste generated per year shall not be stored beyond 90 days (extendable upto 180 days) in its

premises at any time,

6. The industry shall handle the hazardous waste(s) strictly in accordance with the provisions of the

Hazardous and Other Wastes (Management and Transboundary Movement) Rules. 2016 and guidelines

issued by Central Pollution Control Board / Ministry of Environment & Forests and Climate Change,

New Delhi.

7. In case, the industry fails to comply with the above conditions of authorization as well as provisions of

the Hazardous and Other Wastes (Management and Transboundaiy Movement) Rules, 2016 audlor any

other environmental law applicable o the industry and Rules, Circulars & Directions issued by the Board

from time to time, the Board shall be constrained to take action against the industry under the provisions

of the Pollution Control Laws.

Environmental ngineer (PBIP)
for & on behalf of
Chief Environmental Engineer (PBIP)
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Annexure-O

%‘%•
PUNJAB WATER REGULATION AND DEVELOPMENT AUTHORITY

sco 149-152, Sector 17 c, Chandigarh — 160017

PERMISSION FOR EXTRACTION OF GROUNDWATER
(Under The Punjab Groundwater Extraction And conservation Directions, 2023)

Unit II): Permission Number: Date of Grant of Permission Valid up to

01 10101002 PWRDA!I/05/2023/L3/1 16.05.2023 15.05.2026

I Name of Unit: IOL Chemicals and Pharmaceuticals Limited
2 Activity of Unit: Industrial

3 Address/Location of Village Fatehgarh Channa, Mansa Road, Barnala
Unit: District Barnala

PIN: 148107

4 Assessment Area Barnala Status: Orange
(Block):

5 District Bamala
6 I-lead Office Address: M/S IOL Chemicals and Pharmaceuticals Limited, 85 Industrial

Area A, Ludhiana
District Ludhiana

PIN: 141003
Email kkrana@iolcp.com
Phone/Mobile No. 01679-28585-87 9878996201

7 Project Status: Existing
8 No. of Existing Tube- No. of Proposed Tube-Wells Total Number of Tube-Wells

Wells Permitted
01 01 02

9 Voluiiie of Ground Fresh BrackishlSaline
Water Permitted to be

• Extracted 27000 -

(rn3/nionth)
10 Amount Paid (Rs) Application Tubewell Security Total

Fee Registration Deposit Amount

10,000/- 10,000/- 7,75,200/- 7,95,200/-

Note: This permission is granted in terms of the Punjab Groundwater Extraction and Conservation
Directions. 2023 notified on 27th under section 15 of the Punjab Water Resources
(Management and Regulation) Act, 20 ai sudt to the conditions given overleaf.

O
Dated:.16.05.2023 K.jnA.O.L3
Place: Chandigarh

-

ar:) E3

RegiCr -

70



.3

Tcrrns and Conditions

1) User shall comply with the provisions of the Punjab Water Resources (Management and
Regulation) Act. 2020, The Puniab Groundwater Fxtraction and C onscrvati(n Directions.
2023 and other Regulations. Directions and instruclons issued by the Authority from time
to time.

2) The User shall install a water meter of required Specifications at each extraction structure
and inform PWRDA along with Model approval Ccrtilicate from FCRI /NPL Calibration
Certificate. etc. within three months of issue of this Permission. The water meter shall
conform to the technical specifications, performance parameters and eonnectivit
standards. etc. as required by the Authority.

3) The User (if required to install piezometcr as per Directions) shall install the pezomete” of
the required specifications within three months of issue ol’ this permission. (relhr pam 5.2
of the Directions).

4) Payment Cycle and Schedule shall he as per para 4.S of the Directions.
5) In case of proposed water extraction structure which is yet to be commissioned, the user

will intimate the Authority regarding all the details ol the structure within 15 da .s of
energizing of structure.

6) This Permission does not absolve the Unit of its oblitations to obtain other required
statutory and administrative clearances from appropriate Authorities.

7) The issue of this Permission does not imply that other statutory or administrative
clearances shall necessarily be granted to the unit by the concerned i\uthoritics,

8) This Permission is being issued without any prejudice to the orders of any court of law in
cases related to groundwater or any other related matters.

9) The Authority may inspect the Unit and original documents at any time. In cre it is found
that any material facts have been concealed or misreported or any material di ihrenc’e is
found in the information submitted and the site conditions or documents. he Authority
may suspend the permission granted immediately and ma\ cancel or alter the permission
after giving a notice to the Unit. ‘l’his will be without prejudice to any other action that
may be taken under the law for supply of wrong information.

10) The User is advised to keep on checking the wcbsiic of the Authority for updates on
Directions and instructions on matters related to extraction of groundwater.

11) The Ilser shall obtain revised/varied/fresh permission as the case may he. in case there is
any change in ground water extraction structure. volume etc. before the aforcaid change is
affected or within the time permitted under the Directions.

12) A user shall apply’ for renewal of permission in the required format three months pi.ior to
the expiry of permission.

‘

k;w’w( 1’

Engineer
(m’.l .
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Annexure-P

Dy No. 714/6C Canal-i
Dated 11/11/2022

Govt. of Punjab
Water Resource Department

(Executive Branch)

To

Chief Engineer! Canals
Water Resources Department, Punjab
Chandigarh.

Memo no. 2 1/2020- SK (2)145748/2022 Dated, Chandigarh: 10.11.2022

Subject : Regarding issuing of approval additional 0.37 cusec additional canal water to M/s
IOL Chemicals and Pharmaceuticals Limited from 88723/Left Burji of Uppli
Rajwaha.

With reference to above cited submit and your letter no. 2022/Canals (6) /257. Dated
14.1.2022 and letter no. 2022/Canal (6)/1855, dated 29.3.2022.

2. With regard to above cited matter, the request has been made for providing canal
water from Buiji 88723/Left of Uppli Rajwaha to M/s IOL Chemicals and Pharmaceuticals
Limited to the tune of 0.37 cttsec additional canal water for commercial use 0.37 (pre approval +

(0.37 Total 0.74 cusec water) on below mentioned terms:

1. The entire expenses of this proposed scheme shall be of the applicant M/s IOL Chemicals
and Pharmaceuticals Limited.

2. That the applicant will not make any claim regarding loss due to shutdown of the canal
and will arrange for water on his own level during the canal shutdown.

3. This work shall be done under the supervision of the department.
4. For any violation made by the applicant in the instructions issued by the govt. the

approval shall be cancelled.
5. In case the department needs any construction on this land then then approval shall be

cancelled without any prior notice.
6. In case there will be any increase in the charges imposed by the govt. then applicant will

be hound to pay the increased charges.
7. In case the water shall not be used for the desired purpose then the approval shall be

cancelled.
8. In case any NOC is required to be obtained from any other department then the

applicant/company shall obtain at their own.
9 If any mis-happening occurred during this work then there will be loss to some third

party then its entire responsibility will be of the user/company.

Jronmenia! Eor, 3)
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10. During this work, whatever will be the loss to the Uppli Rajwaha it u’ill be the
responsibility of oniy the user/company to get the same repaired.

11. In case in future, if the department needs any change in the design of the Rajwaha for up-
gradation of this Rajwaha then this outlet shall be dismantled without any notice and the
applicant shall have no right to claim for the same.

12. With regard to the increased changes in the agreement, the below instructions have been
given for the payment of the same

I. According to the agreement, as per the authori7ed discharge of the water received, the
company/user shall be entitled for first 3 months advance, which shall be deposited
by 15 April of the year. This amount shall be kept as security which shall he adjusted
against the due towards the company. in the last quarter of the year.

2. Quarter-wise bills from the company users will be collected as pci the bil prepared
on the basis of actual consumption which is based on the discharc Ui water ii
canals/splits. A copy of the bill will be provided to the company throuizh c-mail or
through hard copy whichever is the first, on receipt of the bill, the company will pay
the user accordingly within 15 days.

3. This approval has been made in respect of the approval/consent provided by the
competent authority.

sd/
Under Secretary \Vat er Resources

Endr. No. 13374/6-Canals Dated l5’l 1/2022

The copy of above is forwarded to Supervising Engineer, Patiala L13. Circle.
Patiala in reference to their letter no. 420-21/223-G, Dated 25.03 .2022 for llirlhcr actoni.

sd/
Superintcndent/ Canal—I
Tb Chief Lngineei , Ww cr
Resources Dcpartmcni Pinah
Chandigarh, sd/—

Endr. No. 7722/223-G (email) Dated. I 5’ll /2022

The copy of above is forwarded to Executive Engineer Sangrur for necessary action.

sd/
Supervising Engineer
Patiala Circle 1.13
Patiala, sd/
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Annexure-Q

Office of Chief Agriculture Officer, Barnala

Department of Agriculture and Farmers Welfare, Punjab
Pharwahi bazar 148101 email:- cioharn agfjl.comContJct no. 01679-23116

To

The Deputy Commissioner,

Barnala.

Letter no. 3053 Dated 19.07.2024

Subject: Reference to Hon’ble NGT order dated 01.05.2024 in O.A no.
38/2024 titled as Jagsir Singh Vs State of Punjab Ors-reg M/s IOL
Chemical and Pharmaceutical Ltd., Village Fatehgarh Channa

petition para no.3.

In reference to subject cited matter, it is intimated that Block
Agriculture Officer, Barnala and other field staff were deputed vide their office
letter no. 2784 dated 02.07.2024 to make a physical inquiry into contentions
raised in para no.3 of the petition.

The said team vide letter no. 1947 dated 03.07.2024 has informed
that no complaint: of crop damage has been received in their office since past two
years. The report is submitted for information and further action in the matter.

-sd

Chief Agriculture Officer

Barnala

L1;, . : fl m4y Bor,
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3• fr lWFI
tJTf)f j)-

Tf

NT?r 121f& afk ift,

33 f3fft

Reference to Hon’ble NGT order dated 01.05.2024 in O.A No.

3/2O24 titled as Jagsir singh Vs State of punjab Ors-reg, )Pt..17

-ftr )>f ciHfl’1c&5{ ff-r.fi r(Jdl ‘6’

?. 3 LTh

f Tho9 H1’cJf}THI

H’LftrH
274 f3-rt 02.07.2024 ‘Ji

fcit 1 1th5 cció HLfl RTh1 ffi}f f3

WFfS . 1947 fl-lEft 03.07.2024 cihJ fty

fr 2 FFT ‘ccó .H&51 ñcHL6 2{3 Reicif gi t

f4-i1 ifti

>21sci

PoLticn ‘ )•; o oaE:,

--

_.I ...:÷i-.
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Annexure-R

Office of Civil Surgeon, Barnala

To

The Senior Medical Office,

Barnala.

No. Cancer Control Cell/24/110 Dated: 19.07.2024

Subject- IOL Chemicals and pharmaceuticals factory VPO Fatehgarhchanna, near
village Dhaula Mansa road, Distt Barnala regarding damage done to the
environment and hunan lives by the release of chemical water into the
drain and the toxic gas fumes.

Reference- Your office letter no. 2546 dated 19.07.2024.

In reference to subject cited matter and letter under reference, it is
intimated that District TB officer vide letter no. DHS/NTEP/BNL/2024/69 dated
19.0720211 informed after scrutinizing data from January 2024 to June 2024, 9 no.
patients were found suffering from TB in village Dhaula and these number are in line
with number of TB patients from other villages of District Barnala. No patient is under
treatment from village Fatehgarh Channa.

Also no patient from village Fatehgarh Channa and only one patient from
village Dhaula namely Srnt. Manjit Kaur w/o Sh. Mangal, House no. 1399, Village Dhula,
Tehsil Tai, District Barnala, is registered under Chief Minister Punjab Cancer Raahat
Kosh SLheine for the year 2024.

This is for your information and further necessary action in the matter.

DA/ as above

-sd

Civil Surgeon,

Barnala

/fl ( i-nE\
(i)4M’l Eng1recr, -‘‘s

-
Lq Control E•oar..
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hJflj

IiJ

/Th/ f (c /
I’L Chemicals and pharmaceuticals factory VPO Fatchgarhchann, near village
LhauIa Mansa road,Distt[3arna regarding damage done to the cnvironment and
luiman lives by the release of chemical water into the drain and the toxic gas
fumes

?.- 25146 tfi 19/07/2o2L fu i
f flf JT3T T4 3 flLJ ?5 f&prr i:Irw f rr

jjl5T 1Jj 5.DHS/NTEp/BNL/2o24/69 fl-f3t 19/7/214

Efp-[r I3Pw f HJTh5T HO 20214 202L 3E ir c’

rr v f fij 3T fci 9 U5 f3

Nt 1Hft

fir )f )3J 4 ciJcJ U W

fi-i zw u’ [ frr r )f4j

W7? ?.-1399,fi-I IT 34r frRy TcJO1W cThi tHc

‘I iowir ( Os ii)

F-neCt,
,

i
tI&HdriO,
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Annexure-S

From

Senior Medical Officer,

CHC, Dhanaula.

To

The Senior Medical Officer,

Ba ma Ia.

No.2.7 Dated: 19.07.2024

Subject- IOL Chemicals and pharmaceuticals factory VPO Fatehgarhchanna, near
village Dhaula Mansa road, Distt Barnala regarding damage done to the
environment and human lives by the release of chemical water into the
drain and the toxic gas fumes.

Refertnce- Your office letter no. 2545 dated 19.07.2024

In reference to subject cited matter and letter under reference, it is

intimated diat 198 people were suffering from skin diseases as found in a survey

covering b500 people. Considering hot weather, no. of incidents were found in order.

This is for your information please.

-sd

Senior Medical Officer,

Dhanaula

-jiEi)
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Tul)31flrSrp

) i ‘
F3 >PH3

: 7/ :H)-O7-2o24

IOL chernicaFs and Pharmaceuticals Limited Factory VPO Fatehgarh Channa,
Near ViHage Dhaula Mansa road District Barnala Regarding the damage done to
the environment and Human lives by the release of chemical water into the drain
and the toxic gas fumes,

3J -3r ?: 2545/fi-r:1g--o7—2o24 H-1 i2i

f R?tft >mj JT?T }‘fcft f f>v
T { fi fl fj

incijence 5j TJJT j

fT

LI’ I

Th’iroflmefl Engineer,

Punab Pofli:Qfl ,o L.
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. Ground Water Sampling by Joint Committee I

Sampling of Treatment Air emission sampling by Growth of crop in vicinity of
Facility Installed by Joint Joint Committee at M/s 101 M/s IOL Chemicals &

Committee Chemicals & Pharmaceutical Pharmaceutical Ltd
at M/s IOL Chemicals & Ltd

Pharmaceutical_Ltd

Thqneer,

FL
Regic:H

‘4rol Boar
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